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Our good friend, the Secretary of the 
Department of Communications, Mr. 
Shinoi—though 1 did not want to name 
him 1 am pained to do so—has put the 
entire public of this country to colossal in-
convenience ... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): If you can avoid the names of 
officers,   it   would  be  better. 

SHRI   KAMESHWAR   S I N G H : !    wr]1 
avoid   wherever   possible.     But   here   it   is 
important ... 

SHRI S. CHANDRASEKHARAN i 
Kerala) :   Why   do   you   not  do   it  in   
the 

meeting'.' 

AN HON'BLE MEMBER : He has al-
reach   named   ii. 

SHRI S. W. DHABE (Maharashtra): He 
was not the Secretary at that time 

SHRI KAMESHWAR SINGH: ! am oming 
to it. When this collaboration agreement 
was being signed Mr. Jain was secretary of 
the Department and the present Secretary 
was the General Manager of the Indian 
Telephone Industries, Bangalore, I his 
industry is located in the State of our good 
friend, Mr. Mulka Govinda Rcddy. Mi, 
Vasudevan was the Director, 
Telecommunication   Research   Centre. 

I HE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Why do you go into the individual   
officers? 

SHRI KAMESHWAR SINGH : Be 
:ause   it  is very  important, 

THE VT ll/MRMAN (SHRI V. B. RAJU) 
: You can continue with the speech. 

SHRI KAMESHWAR SINGH: 1 will 
continue. It is very important. At that lime 
Mr. Vasudevan favoured this. As a reward 
for it he is with tne World Bank I.D.A. 
holding a cosy job. He got this job due to the 
I.T.T. of U.S.A. He was also very favourable 
to the penta conta crossbar system. And 
ultimately, thanks to the service rendered to 
the cross bar, he got job in the World Bank. 
Here is the proof-    If you allow me to lay it 
on the   j 

Table  of the  House  1  will  do  so.   !  am 
quoting: — 

INTERNATIONAL DEVELOPMENT 
ASSOCIATION 

1X18 H Street N. W. Washington 35 D.C. 
Telephone Executive June 21,  I(>73 

TECHNICAL DATA 

PROCUREMENT: up to S 12.0 million 
may be procured through ncgo-:iaicd 
purchase in the interest of system 
standardization:..." 

.What is this'.' litis is all to favour crossbar. 
Because he favoured cross-bar he got a cosy 
job there killing us here. Could you not call 
for lenders'.' Could you not go in for global 
tenders'.' No. He says .is the Commitment 
and he could not  help  it. 

The   present   Secretar)    appeared  before 
the   Public   Undertakings   Committee.    In 
the  34th  Report  of  the  Public   Undertak-
ings  Committee  the Secretary,  Mr gave 
evidence.  He said: — 

But ( remember that the collaboration 
agreement was raised, the question of 
compensation was discussed at great length 
and it was finally decided not to include any 
penalty clause in the agreement..." 

As General Manager, I.T.I., Bangalore, he 
was there in the collaboration agreement, a 
party to it. He stated this before the Financial 
Committee of Parliament, that is the Public 
Undertakings Committee.  vim mean to say 
that those who rise high in life should not 
point out discrepancies? Mr- Shenoy said "I 
remember that it was discussed at great 
length and not included." It is just funny. 
The damage it has caused to the country is 
colossal. You cannot imagine. If I say 
something you will say that I am saying for 
myself, that it is my own story. I appears to 
me that not to include pena l ty  clause was 
purposely planned, well in advance, by 
B.T.M. with connivance of I.T.I. 
Management. Mr. Shinoi was General 
Manager at that time. This planning was 
meant to prolong the imports from B.T.M. 
The magnitude of import after the 36fh 
month of the agreement   is      indicative      
of      the     financial 
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[Shri  Kameshwar  Singh] idvantage which 
the firm   B.T.M.got at the 

ol  the nation in which the mosi 
eious foreign exchange was   drained.   There- 
lore,  this   fact   necessitates  even  more  the 
C.B.I, probe. In the beginning. I will tell yuu 
about a which  was in  1971-72. The Public 
Accounts Committee pointed out that there 
was a recurring loss of Rs. 3fi lakhs per year 
due to mal-func-tioning and under-capacity 
working of the Cross-Bar Exchange at 
Bombay, li is for one exchange only. The loss 
suffered by , the Chanakyapuri Exchange was 
to the tune of Rs. 10 mi l l ion .  The losses 
suffered by the nation on account of the other' 
cross-bar exchanges, on their maintenance 
and also in terms of the inconvenience caused 
to the people, will be enormous. It will be in 
astronomical figures. I am a lay man and 1 
cannot quote these figures. Time bell rings) 
Sir, this is my maiden speech, and the 
convention is ihat you should not ring the bell  
till   f finish 

THE VICE-CHAIRMAN ( S H R I  V. B 
RAJU): I do not think this is your maiden 
speech. 

SHRI  J AGUISH  PRASAD  MATHUR: 
i(i-i l ; i>   i|   is  his  maiden  speech. 

SHRI KAMESHWAR SINGH: You can 
cheek, from the records of the House. 1 
have never made any speech. You should   
allow   me  to   speak   uninterrupted. 

SHRI   SARDAR   AM.IAD   Al.l:        On 
communication^,  it is his  maiden  speech. 
THE  VICE-CHAIRMAN   (SHRI   V.   B. 
RAJU):   Please  try to conclude. 

SHRI KAMESHWAR SINGH: 1 will 
finish soon. There is no problem. I had 
iusi now congratulated our technicians 
who have produced electric typewriters. 
But 1 will place before you a statement 
the Secretary of the Department and 
v   how  del a   is  to   the   
Indian 
engineer and technicians. In the 34th 
Report of the Public Undertakings Com 
mittee 1972-73, on page 22, the Secretary 
of the Ministry is quoted as saying in his 
evidence before the Committee that "even 
if technicians had gone into the case in 
greater detail, they would not have been 
able to find out this technical defect un 
less these equipments work actually under 
these  traffic  conditio! fhe  period 

a) calls given to the B.T.M. people was 
never enquired into. It was not on the 
It was based on the 
:n. It was never enquired 
into, This is also given in the article 
"Telephone Muddle" as published in the 
Financial Express. How derogatory it is 
to the Indian technicians! You say, they 
will not know! You have not gone into 
details. You have not asked anybody. 
You say, our boys vlo not know about it, 
And, Sir, he is a technocrat. He is the 
first technocrat to be the Secretary. Mr. 
Jain was noi a technocrat. So, you don't 
go into fhe periodicity calls properly. And 
you syi tern   «ill   work. 

Sir,  am coming to a very interesting 
part. It is not my story, it is the Depart 
ment's story. Actually, Sir, this Secre 
tary oi the Department is trying to 
to the besl of his ability, that Ministers 
are proved to be a failure and that the 
policy of the Government is not iniple- 
 rhal   because he  is  committed   to   the  
common control of  the  B.T.M.  of Belgium 
and the I.T.T of   the   U.S.A.     He  cannot   
help   it.     He said  in  the  same report,  i.e.   
341 h   Report. 22,   that   the  defects   have   
been reetilicd.     Now,   I   will     quote   
from   the Performance  Budget of the 
Department of Communications this year.    
On page 7, in the   Telecommunications   
Research   Centre budget,      1975-76,   they   
have      asked   for plenty of money.     It 
reads:   "Implementa- in 'production of 
solutions  to reduce the   fault   rate   in   
cross-bar   system".     At one'place, he has 
said that everything has been  rectified.     
Now,  what   for   have  they 
asked  money   here?     It   is   public   money, 
li   comes   from   taxation.     The   poor   peo 
ple  pay .it.     At   one  place,  he  says  "it  is' 
completely     okay, there is  no difficulty" 
and  gives  the  green  signal.     And  here he 
for   money   to   rectify   defects.     It  is 
not my story.    It is from (the Performance 
Budget   of  the  Department.     Why?      Be 
cause they have been trying to hide things 
and at the sat* time,  th for 
public 

money to  do as they like. 

THE   VICE-CHAIRMAN   (SHRI   V.   
B. RAJU):   Kindly  make your last point. 

SHRI    KAMESHWAR   SINGH:    1   
will take a few minutes more. 
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THt- VICE-CHAIRMAN (SHRI V. B. 
RAJU):     No,  no. 

SHRI   KAMESHWAR   SINGH;   [his is 
peech.    Von check  from the proceedings  of 
the  House. 

I 111-. VU E CHAIRMAN (SHRI V. B. 
RA.IU):      Thai   is   all   right. 

SHRI KAMESHWAR- SINGH: It is 
the convention here and even abroad, in 
the   I; Commons,   in   the   British 
Parliament, that a Member should not be 
disturbed when he is making his maiden 
speech. \ctually he should be allowed to read. 
1 am not reading. T am just toning  the   
points. 

SHRI   SARDAR   AMJAD   ALJ:   Please 
iie  maiden   to  continue. 

SHRI KAMESHWAR SINGH:  At least, 
hat   account. Id   allow   me. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJI are   a   good      number   of 
speakers ' 

SHRI KAMESHWAR SINGH: Anyway he 
has not called me a. virgin, which 1   cannot   
he. 

THE VICE-CHAIRMAN (SHRI V. B 
RAJU): Von please co-operate and make our   
last    point. 

SHRI KAMESHWAR SINGH: At the 
same time Ihe Chairman of the Indian 
Telephone Industries—at that time Shri 
Gupl in the same Thirty- 
fourth Report of the Public Undertakings 
Committee that it was s l ight ly  premature 
to sa\ whether it will work to their 
entire kra... 

THE VICE-CHAIRMAN (SHRI V. B. 
RA.IU1:   You are  leading all  the extra' 
,i!   all   the  reports. 

SHRI  KAMESHWAR  SINGH:      I  am 
they   misguided  the  House ind   misguided   
ihe   nation.     They   should this. 

After were   detected   in   the :tn    Shri 
Shenoy    was  aped     as   .Oelor' 
Telecommunications 

Research Centre- Delhi and as one-man 
technical committee to go into the defects. 
This was when he was Director. Tele-
communications. The Secretary was 
committed to the system religiously and 
imentallj because at one stage his son go) 
employed in BTM, Belgium. 1 am pained to 
see all these things on the I loot oi the House. 
He gave a clean chit to the Cross-bar system 
and because of that Shri lain gave him out-of-
turn promotion which helped him to become 
Secretary of the Department superseding 
senior and efficient people. It is very sad. 
Anyway   these   things   are   taking   place. 

I will  now point out to you something 
which   you   cannot imagine.     It   is   very 
difficult to imagine, though it is a fact of 
life. 

In   our      countrj    the   l.T.T.   of   which 
BTM   is liary   has     planned   and 

i in most sophisticated manner to create a 
complete chaotic condition in the vita!   field   
of   tele-communications,   which 

an important role fo play in the 
development, of ihe Nation. Shri L. K- 
Ilia was heading a committee in the 
United Nations—a 20 man committee of 
experts. Why? This was because the 
growing suspicion about the motives and 
methods of big multi-national companies 
whose operations provoked alarm, led to 
an enquiry by a U.N. Committee oi 
experts in which Shri L. K. Jha held the 
highest position. They also found out 
thai l.T.T. of which BTM. is a subsi-. 
diary was in league with C.I.A. which was 
involved in the Chilean coup and Water 
gate scandal. They have successful!) 
created       mo-, conditions   in   the 
Tele-communication system in our country-
To substantiate my statement. I will refer you 
to the Times of India of 12th May front page 
news which says: "C.I.A. using U.S. firms 
abroad as cover". This shows  that the  point  
1  have  mentioned  is 

wrong.    What  are we doing about it? 
 Mr. Vice-Chairman. 1 will tell you how in  
paper  they  misguide  the   politicians.  A 
system  selection Committee was set  up in 
1973  to select a svstem to be manufactured   
at   Rai   Bareilly.     lis   recommendations set   
aside   by   the   Secretary   who,   I I    is   the   
first   technocrat   to   hold   thai office.    He  
recommended  the  manufacture 
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[Shri Kameshwar Singh] oE L.T.T. cross-
bar, for the upgradation of which a task force 
was set up. Due to disagreement in the 
selection committee, the matter was referred 
to the Department of Electronics. Though they 
had no expertise in the field of tele-communi-
cation. They are making good progress in the 
field of electronic telephone exchange which 
is very good at the same time expensive for 
our country. Well, it is an advancement in 
science, and technology and 1 welcome that 
and we must go in for that- But. definitely for 
this, Sir. we do not have the expertise. Earlier, 
my friend, Shri Maihur, quoted Mr. Menon 
and his views on the Cross-bar System. When 
it was referred to the Department of 
Electronics, the recommendation of the 
Department of Electronics was for the 
manufacture of one lakh lines of Strowger 
system of 1880 vintage, but without the 
Common Control and for the balance of two 
lakh lines, the Department of Electronics 
recommended a study of all the systems. 
And.> Sir. this paper was supposed to be 
referred to the Cabinet, no other body than the 
Union Cabinet. ' Sir. for consideration. But 
what happened to the recommendation of the 
Department of Electronics? The paper to the 
Cabinet, however, restricted the study to 
equipment without Common Control. Only 
later. Sir. it was made out depart-mentally that 
it was for the Cross-bar only. Now. you can 
think that the recommendation of the 
Department of Electronics is something and it 
has to go to the Minister and. ultimately, it has 
to go to the Cabinet. But our good friend, the 
Secretary, makes some changes and says that 
it is for a system without the Common Control 
only. That means that referring the matter to 
the Department of Electronics was jusl only 
an eye-wash. You see, it is just like patting the 
baby a little to make him do what we want. 
You have to please somebody and some 
bungling has to be done. Sir. this is how the 
'Secretaries are dealing with the Ministers and 
I do not know how they take it. I do not know 
how it is tolerated at all. How are such people 
tolerated? This man should he suspended and 
inquiries must be instituted against him. These 
are all the bunelings which he has mitted.    I 
would like to have a very clear 

and specific answer from the honourable 
Minister as to whether what I have said is 
wrong. I would iiko him to contradict m<- on 
each and everj point ihat I have made and I 
would like him to correct me if I am wrong. I 
want to be corrected and it is not as if I do not 
want to be corrected if I am proved wrong. 1 
am pared to say. if I am proved wrong. that I 
am sorry for this on the floor of this  House-    
I am prepared to sav 'son 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Hoi\ many more minutes do you 
want?  

SHRI .KAMESHWAR     SINGH:      Sir. 
ihis   is  my   maiden   speech. 

THE  VICE-CHAIRMAN  (SHRI  V.   B. 
RAJU): That is all right. How many more 
minutes do you want? 'Otherwise, the other 
speakers will be deprived'of their time. 

SHRI KAMESHWAB SINGH: Sir. I will   
take  two   more   minutes. 

Now, Sir. these are the problems. How are 
they attempting to solve the problem? Does 
the Ministry know the real problem or are the 
Ministry people attempting a solution through 
the process of trial and error? In mj opinion, 
Sir. the real problem is the low telephone 
density and all the troubles that we are facing 
are the outcome of this situation. There is a 
big gap between demand and' supply  of tele-
phones and also between the calling rates and 
the call-handling capacity of the equipment. 
This 1 have already mentioned. Now. Sir, I 
would like to submit as in whal action the 
Minister should take to   solve   the   problem. 

Sir. the solution to the problem is. therefore, to 
introduce a system which is quick to 
manufacture and cheap, that is. to produce the 
maximum in the shortest possible time and 
within the availability of funds. The Ministry 
should, therefore, go out in the world and 
search for a system which meets these criteria. 
There is no time to waste and there is no time. 
also for any process of trial and error. Sir. 1 
am not speaking because I want to speak. 
Even the Department of Electronics 
recommended that all the systems ulied. 1 do 
not know why has not been done and what 
prevent- 



97 Discussion on working |14 MAY 1975}      of Ministry oj Communications       98 

us or which factor hinders us or deters | us 
from si tidying all the systems in the world. 
We must find a system which is efficient and 
which is quick to manufacture and which 
takes a little time only for   instal lat ion.  

Sir. I have already staled that there is a big 
gap between the rate of cal l ing and the call-
handling capacity. I am consciously hinting at 
the notorious pentaconta Cross-bar and ks 
Common Control. I know that no practical 
size Common Control can handle big and 
highly turbulent traffic rate which is generated 
due to extremely low telephone density. Until 
such time as the telephone density becomes 
normal, this Common Control will not  be 
able  to cope with  the traffic. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):   Come to  the last  point. 

SHRI KAMESHWAR SINGH: Yes. Sir. I 
am finishing. The step to be taken is. in my 
opinion, to introduce a system which is 
capable of quick manufacture and easy 
installation. Do not think of common 
control and other sophistications till  the  
telephone density becomes normal. 

If the answer to problem are so clear to a 
layman like me. why then are the experts not 
thinking on these lines? Why the big bosses in 
the Department fail to realise this? The 
officials at the helm of affairs are those who 
initially  made the mistake of choosing 
pentaconta common control and today their 
false prestige or emotion has overtaken their 
technical judgment and competence. It is 
completely clouded. They are sentimentally 
attached. There is a hierarchy of technical 
inefficiency being perpetuated by vested 
interests. Mr. Vasudevan and Mr. Jain. the 
then Secretary. non-technical man who were 
men to select cross bar with Mr- Shenoi. the 
other technical man, lifted Mr. Shenoi to 
become the Secretary out of turn. Mr. Shenoi 
in turn has suggested out of turn promotions 
to some of his yesmen—Mr. Kinny. at present 
abroad; Mr. C. S. S. Rao, General Manager, 
I.T.I.. Bangalore: Mr. R. S. Subramanian. 
Director. Tele-Communications Research 
Centre, Delhi—so that after his retirement  
these people  can  shield  him.    This 

7—1 RSS/ND/75 

is horrible. The present Secretary is going lo 
retire very shortly. He has made out-of-turn  
promotions. 

Now 1 would conclude by saying that / 
warn, through you, Sir. that our hon-Minister 
of Communications. Shri Shankar Dayal 
Sharma. laces a danger, I am also facing the 
same danger. As I have made these points 
clear, he, Mr. Shenoy along with his friends 
the I.T.T. of U.S.A. may be taking action to 
bump us off, in collusion with the I.T.T. of 
U.S.A. and Chilian coup fame, anywhere. 
We may become the victims—myself and 
Shri Shankar Dayal Sharma—of a cold-
blooded murder. If anything happens to us, 
he should be held responsible' for that. Sir, 1 
am giving you the warning: Our lives are in 
danger. We could be victims of a cold-
blooded murder. Sir. and nobody will   know 
about  it also. 
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SHRI S. W. DHABE (Maharashtra): Mr. 
Vice-Chairman, Sir. we are having a good 
discussion on the Report and some of the 
salient points on which I would like to 
emphasise are with regard to the postal service 
and the telephone service to the subscribers. 
Sir. if the postal service has to be improved, it 
is not merely necessary that more post offices 
are opened in villages but it is necessary to sec 
how quickly the tetters and parcels are 
delivered. In this connection, it is more 
surprising thai the Department thought it fit to 
d iscont inue  the night air mail service. It 
was introduced by Rafi Ahamed Kidwai some 
time in 1953, and for no reason, it was 
discontinued from 1970 or so. Sir. that service 
was efficiently run for the lour metropolitan 
cities, and we used to get our letters the next 
day morning either from Madras or Calcutta or 
Bombay. There is a general demand from 
newspapers, for this service at least from the 
area from which 1 come. With the stoppage of 
this service, tremendous delay is caused. Sir. 
in this connection, I would like to refer to the 
Annual Report for the year 1973-74. At page 
3, it has been said that the Indian Airlines Cor-
poration carried 78 lakh kgs. of mail, i 
decrease of 25 lakh kgs. of mail over the past 
year. Sir, one of the reasons given to us for the 
stoppage of this service was that the 
Communications Department was not ready to 
increase the freight charges. The Indian 
Airlines Corporation wanted more freight 
charges because their expenses have increased, 
and the Postal Department was not ready to in-
crease the freight charges because it thought 
that it was unwise to spend more money for 
the quick disposal of the postal dak. Sir, I 
plead with the Ministry that instead of having 
extra services which they want to introduce 
they should reconsider this night air mail 
service. What vvas the economies of the night 
air mail service which was started bv Rafi 
Ahmed Kidwai and was successful for about 
17 years, and what better benefit are they 
going to have if any other service is 
introduced'.' Sir, 1 for one feel that it vvas a 
mistake, it was a blunder of the Postal 
Department that they discontinued this service. 
Sir, the postal service requires efficient and 
quick disposal   of     letters  and     parcels.     
From  that 

 i 
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[Shri S. W. Dhabha] 
point of view, [he Ministry should reconsider 
the decision and re-start the night air mail 
service, if necessary by paying more atone) to 
the Indian Airlines. Il clearly  shows that the 
Indian Airlines is not ready to lift the letters 
and parcels unless the freight rales aie revised. 
If thai is the case, the Department can 
cer ta inly  revise the rales and see that this 
service   becomes   effective. 

Sir, there are two more things which peep 
out from this Report. There is a general 
complaint about the inefficient telephone 
service. The new rules introduced are so 
arbitrary and harsh that they can disconnect the 
telephone by giving the notice on the telephone 
that 'your telephone bill is not paid and so, 
your telephone gets disconnected". Sir, it has 
been held by the highest court of this land that 
even for administrative action which results 
in serious civil consequences, a reasonable 
opportunity has to be given. In the Bombay 
High Court at . Nagpur a number of citizens 
have filed Writ petitions and the action of the 
Department is stayed. 1 would like the 
JVfmister to consider ihe question of giving a 
notice to the subscribers before ordering 
disconnection. And, Sir, what are the rules for 
re-connection? You are to pay the entire 
deposit and then alone you can get the re-
connection. Under these circumstances, will it 
not be proper for the Department to give a 
reasonable written notice to the subscribers 
before commencing    disconnection      
proceedings? 

Now, coming to phonogram service, 
previously wc used to get a copy of the 
telegram sent over telephone. Now they do 
not supply us a copy of the phonogram. They 
ask us to pay something extra for the copy 
and then only they would send us a copy. Sir, 
many mistakes occur in these telegrams and 
sometimes even wrong bills are sent. 
Therefore, this system which was prevalent 
previously under which a copy of the 
phonogram was sent to the subscriber should 
be restored and subscribers should be   given   
this  facility. 

Some Members have stated that the 
telephone system is not functioning efficiently 
and that for many many days the  telephones  
remain  dead.     What  is  the 

Department doing about it? Sir, we pay for the 
service. But, if the service is not rendered, 
there is no question of charging the 
subscribers. It is not a commercial department. 
Even if it were a commercial department, if 
ihe service is not rendered, how can they 
charge the rent from subscribers? I suggest, 
Sir, that they should consider a pro-rata 
system under which whenever the telephone 
docs not function or is dead, the subscriber 
should not be charged any rent, for the period, 
by the Telephone Department. They may take 
some action against the staff but subscribers 
certainly cannot be penalised lor no service 
given by the Telephone Department. 

Now, coming to industrial relations, I do not 
agree with the criticism levelled by the friends 
on the other side that it was Mr. Bahuguna, 
when he was a Min i s te r  then, who broke the 
national union. It is entirely a wrong 
statement. It) fact, when he was the Minister 
here he worked very well and did some good 
things and gave some amenities to the 
working class. If any union breaks, it breaks 
on account of its own internal dissension and 
under its own weight. If it was a national 
union for such a long id a strong union, it is 
ridiculous to say that because the employer 
was against it. it has broken. It is the experi-
ence in trade union movements that whenever 
an employer is against the trade union, it 
grows, whenever there is a clash, whenever 
there is a strike, whenever there are 
agitations,  the trade union does not break; 
on the other hand, whenever the management 
is against a union, it becomes stronger. 
Therefore, to make a statement, a bald 
statement, that because Bahuguna was anti-
employees and anti-trade unions, he broke the 
national union. In my opinion. Sir, it is 
entirely an incorrect a wrong statement. And. 
what are thjey doing in Tamil Nadu State? 
There, they have started DMK unions of their 
own sections. They have now started many 
centres and Labour Department in te rferes to 
give recognition only to D.M.K. unions. 
Those people, belonging to that parly, cannot 
complain that any such things  are   being  
thrust  upon  them. 

Sir,   it   is  high   time     that  the   Govern-
ment   should   reconsider   its   wage   policy. 
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They are on a volcano. , They cannot 
say that departmental employees number 
ing about 3 lakhs in P. & T. and about 
..; lakhs in the Railways, will work on 
contingencies and a pay of Rs. 50 per 
ii. Rs. 5 is the minimum wage 
prescribed even in the lowest industry in 
any part of the country. They should, at 
least, be given some service conditions 
and a minimum pay of Rs. 150 per month. 
1 do not agree' that Rs. 100 is the minimum 
wage that can be paid. How can any 
employee snbsisl on this amount? This 
is one of the reasons tor the corruption 
in the Department. Proper service condi 
tions, proper pay and security of service 
are very essential pre-reijuisites for any 
efficient running o\ the service. I, there- 
lave, appeal to the Minister to reconsider 
the whole question of wage structure in 
the Postal Department and remove this 
anomaly,   the   lowi I        of   
employees 
who are unreasonably lowest paid. They must 
be paid properly in order to make the services 
"efficient, particularly when they are working 
in rural areas. Sir, the statement made in the P. 
& T. Report about industrial relations in the 
department is very funny. On the one hand we 
are talking of national unions. But see  page  7 
where  it  has  been  stated: — 
"Stall    Relations 
The relations between" the Administration and 
the staff remained cordial. Periodical meetings 
were held at various levels with the 
representatives of the two federations, t h e i r  
affiliated unions and recognised non-federated 
unions. >n addition to the two meetings of the 
Departmental Council of the Joint Consult.-
live Machinery". 
1 could not understand this policy of the 
Government. You have recognised nonfederal 
unions. When we have got national 
federations, it is the duty of the unions to join 
one federation or the other. But the policy of 
recognising craft unions is entirely wrong. I do 
not know what lync of union it is but 1 am told 
it is a craft union. Therefore, the Board should 
reconsider the problem of industrial relations 
in order to have a better industrial  climate. 

The last point I have to submit is that the 
Communications Ministry's Report is very   
scrappy.     Indian   Telephone      Indus- 

tries   of   Bangalore  figures   between   
pages 21 and 2t> of the Report and it has 
been stated      [herein   that      they   have   
given   a dividend  of  12 per  cent.    I do not 
know how  a  dividend  of  12 per cent,  has  
been given  when there is a restriction—there 
is an Act    lor paying not more than six per 
cent,  dividend.    But the Report itself is a 
tppy  report.     It   is   not   clear   whether 
they   have   given   bonus   to   the   
employees while   they     have  declared  a  
dividend   of 12   per   cent.     It   is   aKo   
not   clear,   when the)   have   siid   that   they   
have   arrived   at a   five-yeai   agreement   in   
these  two  indus- Indian   Telephone   
Industries,   Banga- and   Hindustan   
Teleprinters   Limited, Iras,  what  the term:, 
and conditions of agreement   are.     The   
Report   should complete information.    With 
this sort of report  it will be very difficult to 
know what      the   terms   and     conditions   
of   the five-year  agreement  arc. On   page   
32  it  is  stated: 

"Industrial relations in the company continued 
to be cordial during the year. A mutually 
acceptable new wage se t t le -with 
retrospective effect from I -9-1973 and valid 
up to 29th March, 1977 was arrived at and the 
new agreement was signed on 17-4-1974. This 
agreement lias been approved by the 
Government." 

But it is not clear what the terms of the 
agreement are. If under the terms of the 
agreement the departmental employees who 
are paid only Rs. 50 per month are excluded—
if they do not come under the purview of this 
agreement—then I say. social justice has been 
denied to the last cadre of employees in this 
concern. 1 would appeal to the lion. Minister 
to give a detailed report so that the agreement 
is also placed before Parliament and vie could 
know what sort of agreements are arrived at. 

r feel thai in order to improve efficiency, it 
is very essentia! that workers' participation is 
accepted. If it is accepted, it will give a boost 
and improve the services which is very 
essential media for national   integration. 

DR. K. MATHEW KURIAN (Kerala): Mr. 
Vice-Chairman, Sir. the Posts and Telegraphs 
Department is a glaring example   of      bad   
management   and   top 
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[Dr. K. Mathew K.U! 
level inefficiency apart from unfair labour 
practices. -Sir, I am afraid thai even the 
Administrative Reports given to us are nabby 
documents that it is difficult to make out what 
is really the slate of affairs in the P. & T. 
Department. I would therefore like to go into 
some depth about the actual functioning of the 
P. & T.  Department. 

Unfortunately,   the   top   management   of 
the   P.   &   T.      Department   is      
inefficient 
ii ,,n. because ii has a pantheon oi officers in 
the P. & T. Board on the one hand and, on the 
other, we have got ters in charge of the 
subjects who have, in fact, treated their 
portfolios as hall-way-houses between Chief 
Ministership and Home Ministership. So, you 
find one after the other Ministers corning irig, 
becoming Chief Minister or the Home 
Minister and the P. & T. Depart rent has been 
left high and dry without any proper 
leadership. Che result is that the real 
management has been held in the hands of 
bureaucrats who have very link: idea about 
what the employees really aspire for. Of 
course, this does not mean that the Ministers 
understand it any better but atjeast the 
Ministers are peoples' representatives unlike 
the bureaucrats who are not expected to have 
any knowledge of the aspirations of tiie 
employees or the public in general. Recently, 
lor example, the P. & T. Department was 
[divided at a s ingular  level into two w i n g s  
-postal and communicat ions.  I his was 
definitely discounted by the Administrative 
Reforms Commission and T also find that the 
ratio between officers and staff very clearly 
shows that there is multiplication of strength 
at the offices level while at' the staff level, at 
various places, there is increase in workload. 
Increasing workload for the P. and T. 
employees at the lower level on the one hand 
and multiplication, of senior officers at the top 
level has been the phenomenon during the last 
one-or two years. If the services are bad. 
which is a general complaint, then the 
responsibility should be squarely placed at the 
top level of management. Sir. inadequacy of 
staff, chronic imbalance in service 
condit ions.  lack of accommodation, 
amenities and even stationery articles which 
go into the production of various items of the 
P. & T- 

services, all these have contributed to delays 
and deficiencies in the department. On the 
contrary if you really make a scientific 
assessment, the workload on the employees 
has increased; they have contributed more per 
hour of work than in   the  past. 

Sir. the main difficulty thai I find in die 
management at me tup level is the mbilil of the 
P. and I. Board to take the employees into 
confidence and to give them a sense of 
participation in the ftffairys of management. ll 
such an attitude is created. 1 am sure the P. 
and T. . will definitely dedicate themselves to 
the task of improving the services and 
improving the efficiency of the department. 

Sir. the Public Accounts Committee has made 
very strong statements regarding lack of 
efficiency and inordinate delays in the 
execution of projects by the P. and T. 
Department. The Committee has expressed the 
view that the delays have been mainly due to 
lack of co-ordination be-Kveen the u n i t s  of 
the department, defective terms of contracts 
and absence of proper planning. Therefore, the 
whole responsibility for inefficiency as 
pointed • MI by the Public Accounts 
Committee should be squarely placed at the 
level of the top management. The Committee 
says that as a result of this the pro-iecl cost 
has gone up, precious stocks have remained 
unused and foreign exchange has been spent 
unjudiciously. The report further states, to 
quote, "the Committee is surprised thai the P. 
and T. Department despite ionr successive 
Five Year Plans have not acquired maximum 
of planning in so far as the execution oi their 
projects is concerned." The impression that 
has fallen on the mind of the Committee is 
that the department has executed its schemes 
without any basic-planning. Sir, I would only 
like to point out that in the 143rd Report of 
the Public Accounts Committee 1974-75, 
there is a reference to serious deficiencies so 
far as stores accounting in the engineering 
division in Orissa Circle is concerned. This 
is only one example about one item to show 
that there are serious deficiencies at the high 
level management in the P. and   T    
Department. 
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Sir. the 'express delivery' system, a facilitj 
w h i c h  was available on Sundays and 
holidays, has been recently abolished. This 
has caused inconvenience to the public and 
the staff who had to be retrenched and the 
new system of 'recorded   delivery'   has     
proved   to   be   a     flop. 

Sir. the all-up scheme of R. A. Kidwai has 
been given up. Now Air\ Marshal Lai is 
dictating terms to the Postal Department and 
the public sutlers in between. Sir. the 
enormous investments thai have been made 
for purchase o( sophisticated equipment from 
foreign firms has become a mammoth white 
elephant: the beneficiaries are only the top 
officers and the businessmen who avail of 
specialised services for minimum fee. Bulk of 
the engineers in the Telecommunication 
Wing, as my information goes, do mostly 
clerical nature of work. This is because of 
lack of implementing proper schemes of self-
reliance us ing  our technical skill to produce 
goods rather than relying on foreign 
collaboration. 

Sir, as I have said earlier, the workload on the 
employees has increased. Very often 
employees are blamed because of overtime 
payments. Sir, u n l i k e  in many other 
Departments, in the P&T Department work-
loads are calculated on the basis of the 
average: there are not enough leave reserves, 
and as a result there is accummulalion of work 
whenever there is certain amount of 
absenteeism. The top ement is manipulating 
with the en-lire system of over-time payment 
in order to reduce cost. If regular employees 
were recruited, then the usual benefits of pro-
vident fund, gratuity and certain other service 
benefits would accrue to them and the cost 
would go up. Therefore, the toD management 
is del iberately doing this, but they put the 
blame on the employees that so much of OTA 
is being paid. In the absence of leave reserves, 
you find the same employees have to do over-
lime in order to complete the service which is 
of u t i l i t y  nature. 

Sir, the second point I would like to 
emphasise is that in the entire P&T De-
partment the labour policy is rot ten.  Sir. the 
labour policy is one which is arti-la-bour and 
anti-employee. Sir, the Department   has   
been   dabbling   in   trade   union 

politics. They have deliberately proi . scab 
unions who have very little strength among 
the employees. Sir, certain unions which 
support the Government are deliberate ly 
created as a baby oJ the Department; while 75 
10 90 per cent of the em-be in another union 
that is de-recognised and a scab union is 
promot-I can sa\ this particularly of the earlier 
Minister. I have no knowledge of the existing 
Minister, but 1 am afraid according to facts 
available with me. even Dr. Sharma is 
treading she wrong steps of Bahuguna and I 
would not be surprised if Dr. S. D. Sharma 
gels into difficulties despite  his  CIA  
phobia. 

In Madhya Pradesh Circle, with regard to 
Postal Service Class IV. there was a 
conference in December. 1974 and they 
requisitioned for an official observer. A 
person was named, but he did nut turn up. 
Subsequently, a telegram was issued 
informing the management that the ( nicer 
concerned had not turned up. Despite this, no 
action has been taken. Sir, I understand the 
opposite group has been recognised. There is 
double standard policy in the Department, that 
democratically elected unions are being de-
recognised and scab unions are created by the 
Department. I can say this a; least of the 
earlier Minister. I am not absolutely sure ^i  
the   present   Minister. 

Sir. the third point I would like to bring to 
your notice is thai if inefficiency or lack of 
proper services exists in the P&T. the 
responsibility should again be sequare-ly 
placed on the doors of the P&T ' Department 
because this Department f o l l ows  a policy of 
victimisation against the employees on a large 
scale. Sir. the Minister of R a i l w a y s  has 
declared on the floor of the Parliament in 
March. 1975 that break in service against all 
strike par t ic ipants  will be condoned, except 
in cases where charges of violences have been 
proved. In Parliament, the Railway Min i s t e r  
gave certain assurances. But. according to the 
brief prepared by the Ministry of 
Communications. the Kail-way Minister's 
policy regarding, reinstatement of workers and 
condonation of break in service in the 
Railways will not apply in   the  case   of  the   
P&T  Department. 
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[Dr. K. Mathew Kurian] 
What are the facts'? Let me give only a few 

example?. In Kerala there are 16 employees 
who are still under suspension because o\ the 
str ike of May 10 to 12, 1974. Sets ices of IS 
persons have been terminated out of which 
only two persons have been reinstated. The 
number of employees who have been 
transferred as a punitive measure comes to 65. 
The number of people in Kerala in the P&T 
Department who have suffered break in 
service comes to staggering figure of 2019 and 
disciplinary proceedings are going on against 
17 employees. Sir. in West Bengal, there are 
12 employees who have been transferred as a 
punishment. 2,3X9 persons are suffering 
because of break in service. This is true in the 
case of postal services. In the case of 
telecommunication circle in Kerala alone, 14 
employees have been suspended: termination 
cases are 65 out of which only 62 have been 
reinstated. punishment by transfer has been in 
the case of 53 persons and there are 1188 
cases of break in service. In West Bengal, in 
the telecommunication divis ion alone, there 
are 297 cases of break in service. There has 
been a recent case of a High Court decision by 
the Kerala High Court which said that 
Comrade N. P. Padmanab-ham. Secretary, 
NFPT Kerala Circle should be reinstated who 
was dismissed earlier by the Government but I 
understand that instead of honouring the ver-
dict of the High Court, Dr. Shankar Dayal 
Sharma's Ministry is trying to go in appeal. 
When the High Court r ives justice, that 
justice is being denied in the name of appeal  
to  the Supreme Court. 

I do not wart to go into details but I would 
only like to show that in July 1973. 
recognition of the Kerala Circle Union of the 
All-India Telegraph Engineering Em-ployees 
Class III was withdrawn by the P.M.G. 
Trivandrum. This un io n  retains more than 75 
per cent of Class III employees in that wing. 
Recognition was on the other hand granted to 
a rival group which has only a .very 
insignificant membership. I would like to 
know from Dr. S. D. Sharma why this 
partiality towards the scab union created by 
his own party-men. 1 would like to know 
whether he is aware that All India P&T 
Administrative Employees Association which 
held its   conference   in   Cochin,   which   was   
at- 

tended by rrie and attended by the hon. 
Member Mr. Lakshmanan, elected a com-
mittee democratically. One delegate walk-, 
out, discusses with some people very cli to the 
Government and floats a parallel list of 
executive committee members and I 
understand that Dr. Sharma's Min i s t ry  hly 
inclined to give recognition to that. 

Sir, in West Bengal and in Kerala large-scale 
transfers are taking place. Suspension and 
D.I.R. cases in Kerala arc still pending. I 
would like ihe hon. Minister to give an 
assurance that, his department will not follow 
any longer tins anti-labour pol icy  of 
victimisation. Sir, I demand that all cases of 
D.I.R., all suspension cases, all transfers as 
punishment, should be reviewed immediately 
so that a healthy normal trade union 
functioning i., possible and healthy 
management-labour relation-hip is established 
in the P&T Department. [Time bell rings) Sir. 
I will take only a few minutes. Sir, I only want 
to add a few points: 1 am the .President of the 
P&T Employees Union in Kerala and 
therefore 1 would take a few minutes more. 

THE  VICE-CHAIRMAN  (SHRI  V.   B. 
RAJU):   You  just  mention  them. 

DR. K. MATHEW KURIAN: Sir, the 
pay-scales of the postmen, linemen, and 
a number of other categories are too low. 
The service conditions in the R.M.S. run 
ning sections arc totally bad. Even ele 
mentary amenities are lacking. In the 
<:iu\. I would like to draw your attention 
to one of the most glaring facts of the 
P and T employees' life, ie the life of 
what is called the extra departmental 
agent. Today he is one of the important 
elements in the P and T Department. 
According to the administrative report. 
the strength o( the/Staff on the rolls of the 
on 31st March. 1974 was 
6.29,275.        incluJi. 2,08,938      extra 
departmental agents. The EDAs are a  heritage 
of the colonial .rule. The colonial masters 
introduced this system and Dr. S. D. Sharma 
even today is treading in the path of the 
colonial roasters and the number of EDAs is 
mors than 2 lakhs. What does an extra 
departmental agent get? He gets no more than 
Rs. 45 to Rs. 75,    Let the hon.  Deputy 
Minister of 
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finance lell me whether a family of five can 
live on Rs. 45 to Rs. 75, which the EDA gets. 
I would like to know why system is being 
maintained. When the regular employees of * 
the Government are gelling DA—even two 
DAs were given to them and live instalments 
of DA are pending the F.DAs are not 
eligible for any DA. They get only a peanut. 
Thai is the so-called wage that they earn. The 
Madan. Kishore Committee, which went into 
this question, has come out with a report 
/which shows some savings to the 
Government. The employees of the P and T 
Department call it as a 'rnad' committee. The 
Committee did not even look into the 
aspirations and welfare of the employees. The 
Madan Kishore Committee was interested 
onlj in saving a few lakhs of rupees to the 
Government. The report is verj   clear and  I 
quo te . . .  

THE   VICE-CHAIRMAN   (SHRI   V.   
B. R.AJU):   You  need  not  quote  the  
report. 

DR. K. MATHEVV KUR1AN: It is 
important   and   1   quote: — 

"The estimate shows additional ex-
penditure due to the recommendations of the 
order of Rs. 99 lakhs. If the re-
commendations relating to reduction of 
minimum working hours of a branch office to 
two hours, is implemented, it may result in a 
saving of Rs. 10(1/- lakhs roughly against an 
additional expenditure   of  Rs.  45.5   lakhs  
otherwise." 

Therefore, the Madan Kishore Committee 
has only helped in reducing the cost for the 
Government at the cost t.f the fit.. 
departmental worker, who are one of the 
sufferers   in   this   country. 

Similarly, staff quarters are not available 
except for certain categories of employees 
who are eligible for rent-free quarters. 
Hardly one per, cent of P and T employees 
get staff quarters. The officer-of the 
divisional engineers at Tri-vandrum and 
Cannanore arc situated in unhygienic 
conditions. In Calicut, where more than 
1,500 P and T employees live, in Calicut city 
there are run enough staff quarters. Six acres 
of land acquired by the P and T Department 
eight years ago arc still lying vacant. 
Similarly about  Cochin  a     memorandum    
has  been 
t—1 RSS/ND/75 

submitted by the P and T staff we l f a re  as-
sociation. They have made a number of 
demands which I t h ink  the lion. Minister 
viill accept. 

THE   VICE-CHAIRMAN   (SHRI   V.   B. 
RAJUJi   You   can   pass   it   on   to  him. 

DR. K. MATHEW KCRIAN: J would like to 
say that the medical services are very 
inadequate. Even in far away places like 
Mizoram where the Central Government 
employees are e l igible  (or disturbed area 
allowance, they do not get it at the rate as the 
Mizoram State Government employees. I 
would request the hon. Minister to see that the 
first report that lie wr o t e  is absolute 
falsehood. It should have been avoided mid a 
realistic review should  have been made. 
The report says that the relations between the 
administration and the staff remained cordial. 
This is absolute falsehood. I am prepared to 
challenge the Minister to prove where is the 
cordial staff relationship. Because of large-
scale victimisation apd the anti-labour policy 
of the P and T Department. the department is 
run by the administrators ;\nd not by political 
Naders. In that department, unfortunately, the 
relationship is strained. [ hope and Wish that 
the Department's function would improve by 
having better relationship with the staff. All 
victimisation should be forthwith stop->nd a 
better climate should be created lor a better 
employee-management relationship. 
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S I I R 1 M A I I      PURAB]     MUKHOPAD 
I1YAV  (We s t    Ben^I):      Mr.  Vicc-C'Jmir- 
m;m.   Sir,   ;on   are 01   the   Drsl 
rmc in the Chair and 1 u n i i t  your indulgence 
for one minute. I will give only (wo examples, 
one about the Posxal Department :md the 
other about the telephones. Mr. Vice-i 
hairman. Sir. my surname is Mukherjee. 
Whatever letter is there in the name of 
Mukherjee, it comes to raj Tl-Canning Lane' 
address. In Calcutta, mj name in the telephone 
directory is along with another Purabi 
Mukherjee > ho is a famous singer. So. 1 
always get my music contracts over '.he 
phone ai'.d she gets all the applications lor 
the supply of milk and other things. And I get 
all her le t te rs  from her fans saying how 
beautifully, she sings, I hope the Minister in 
charge will do something for me in this regard 

SHki BRAHMANANDA     PANDA 
(Orissa):    Mr.   Vice-C'riirman,   Sir.   I   wish 
this   continues. 

DR. VIUVA  PRAKASH  DUII   (Nomi 
nated):    Mr.   Vice-Chairman,   Sir   1   must 
 am somewhat a reluctant speaker in 
the sense that you know  I am not one of 
the    iftosl  militant  Members of this House. 
And  J  am  also not  given  to either speak- 
too   often   or  speaking  too    strongly. 
But  Sometimes despaii   drives  you  to des 
peration  and,  perhaps,  today  1  decided   io 
speak   out  of despair.     I  am  not  going  to 
ik about  the  high  policies.    , I Ije high 
policies  have  ahead',   been covered  by all 
ihe  lion.   Members  who  spoke   before  me. 
I should  only like to speak bit on 
i ue   or   two   points      liani   m\   personal, 
direct experience. 

Sir. the Delhi Telephones have discovered a 
novel method o£ raising fhc revenues .  Vou 
can never get the correct number on the lirsi  
triat. 

You go on getting wrong numbers and you 
pay for all tl i alls and ii you still have any  
patience or energy   left, you  may  Ihe   correct   
number   after  live. eight tries.    1 do not 
know whe ther one  should congratulate  the  
Min ol   C ommunicattons   for  discovering a  
me- ihod  of raising revealn ivn   to  ihe rest 
of the world, and unknown in any 
er pari of this globe. Sir, I will give 
you just one instance, a personal instance. 
I noted it down because I wa.^ hoping 
some time we wil1 be liscussing the 
Ministry of Communications and I could 
mention my experience. Sir. 1 tried U 
ring up one No.' -ay. 627541, artd on res 
p.i'ise from the other siJc. I asked is il 
627541. Somebody snarled back 'No' and 
he banged the telephone. I do not blame 
him because he probably was a l ready  s, 
much harassed by 'be w r o n g  calls that 
he was getting, thai he was losing his pati 
ence. Then. Sir. 1 ultimately tried again 
very carefully diall ing every digit 627541 
and I goi 625164 and then I wonderei 
' whe the r  I should ring up 625164 in ordei 
to get 627541 and then. Sir. I mustered 
my patience was getting exhausted 
strungth   and   courage   once oid   . 
got 72 Exchange and finally I though bright    
idea  and   I   rang  up   199.     The  bel went    on    
ringing    but    nobody    took    tin 
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[Dr. Vidya Prakash Dutt] telephone. Alter 
five or ten minutes 1 again rang up 199, 
Finally; Sir, after about hall' an hour, 1 got 
199 and 1 asked foi this number and I was 
told 'Please hold on'. I kept holding on lot ten. 
1.1 teen minutes and I thought 1 was 
forgotten and so I hang up in utter dejpair, 

Sir,  the Telephone   Department  ritually 
observe, what i- called the Courtesy Week. 
But, a! ail , thcr times it is discour tesy ,  
unalloyed, unmixed a'ld if you have the 
temerity to show any impatience I hen you 
will be faced with a volley ol abuses and all 
discourtesy. 

Sir.  the   Minister   has  gone  away. 

SHRI   JAGANNATH      PAHADIA :     I 
am  here,  he will  be  just coming. 
DR. VIDYA PRAKASH DUTT: I -hoping 
that he would be here because we .said that we 
are speaking from despair and desperation. I 
am going through 199. Sir, I i\o not know 
what the experience of our friends is and what 
the reports are thai our friends are gelling. 
But, ! am sure, my friends here, whomsoever I 
talked to. will bear me out that the state of 
affairs in the Telephone Department is 
scandalous, absolutely" scandalous, shocking. 
Sir, I am not given to, as I said earlier, using 
strong words. Pel imps, my academic 
background proven; ,  me from using strong 
words but one case in which. I th ink ,  there is 
Ool a word, wh i c h  could not be used Mist 
the state of affairs that prevails ..   in the 
Telephones Department. 

What is more amusing, Sir, is that there i< u 
bl issful  complacency on the pari if 
I 'elcphune'authorilies. If you. in Fact, 
mention thai there is anything wrong, they are 
shocked. How can there be anytl ivrong with 
the Telephones Depart!.; they t h i n k .  They 
feel that there is something n rone with us. in 
spue of our telling n that there is something 
wrong there. I appeal through i09 to the 
Minister, who is no. here, to end this 
scandalous stale of affairs in the Delhi 
Telephones. I do not know about others. I 
t h i n k  it is the same state of affairs 
everywhere. You end this scandalous state of 
affairs, this, what I would call, total chaotic 
state of affairs. It nevei i listed before but it is 
ge and  won 

What is the fate of those who try IO make trunk 
calls'.' If you are not a VIP and if you try to 
make a trunk call, what happens? hirs t  of all, 
your call is hooked with I he greatest 
reluctance. Then, for hours together you will 
not ge\ any news about your call Finally you 
ring up "Information": "What happened to my 
call w h i c h  I booked five hours ago or sis  
hours 

SHRI KRISHAN KANT: Or yesterday! 

DR. VIDYA PRAKASH DUTT: A bro-n   
voice   tells   you,  "You   ring up     the 
Monitor",    So you ring up the Monitor who 
s  rare ly    avai lable.     But  if you  arc  
lucky n mgh ... 

SHRI BRAHMANANDA PANDA : Why 
do you say ' r a re ly ' " '  He is not available at 
all! 

DR. VIDYA PRAKASH DUTT:  It you ire   
lucky  enough   to   get   the   Monitor,   as 
someone has said, a  tried and bored  voice 
replies  from  the other end, "Sorry, all the are   
down;   you  can't   get   your  call". Vul if you 
say then, "Oh! In that case please cancel 
tny'cair', an audible sigh ol relief is there at the 
other end. In fact, they are most relieved when 
the calls are cancelled. 

Now. this is the state of affairs in the 
Telephones. This is my personal experience 
and I have discussed it wilh my lion, friends. 
This is the exr/ericnec of practically every 
hon. Member of this House about the 
telephones. Our friend, Mr. Palladia has  
given... 

SHRI KRISHAN KANT : He must have 
given   the  picture  of  (his  office  only. 

SHRI JAGANNATH  PAHADfA :  What is   
100 per cent  correV 

DR. VIDYA PRAKASH Dli IT : I am told 
that a lot of progress has been made but I 
would like to draw the attention of the   
Minister  of  Communications   through 
199,  as   I   said.... 

SHRI JAGANNATH PAHADIA : Now 
direct, 
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DR. V1DYA PRAKASH DUTT: J( is 
becoming impossible. You spend all your 
energy all Jay trying to get one fflr two 
telephone numbers. 

SHRI S. P. GOSVVAM1: On 174 also you  
do  not  get   response. 

OK. VrOYA PRAKASH DUTT: I read the 
other day thai soon there will be a direct 
dialling system between Delhi-London-New 
York and I was hoping there will soon be a 
direcl dialling system in Delhi itself so thai 
before we can directly dial I ondon we can 
directly dial Delhi, this city itself! 

SHRI KRISHAN KANT: You can dial 
Aryabbata   but  not  Daryaganj! 

DR. VJDYA PRAKASH DUTT: Sir. I 
read a charming article on the telephones and 
it is so correct that 1 hope you will permit me 
to read one paragraph out of it. The author is 
one Uslia Talwar—1 do not know who she 
is-—but 1 would like to read one paragraph 
out of it. 

She says: 

"Sometime ago the Union Minister for 
Communications informed Parliament that 
5.3 lakh applicants were on the waiting list 
for telephones. When ' I read this my heart 
overflowed with sympathy for the 
prospective subscribers. Their ignorance is 
truly colossal. What disenchantment awaits 
them when they happen to possess the 
precious telephone! Hut, perhaps, man is 
under an eternal curse to be longing for what 
he does not have. fhose not having 
telephones are keen to lose their present 
stage of bliss. That explains the staggering 
queue for telephones to which more numbers 
are being added everyday. Over the years a 
metamorphosis has been qu ie t ly  t ak ing  
place in the telephones in India. It used to be 
a u t i l i t y :  it now appears to be an ac-
quisition and a very costly one too. It has 
become more of a s tatus symbol. 1 am half 
templed lo disconnect the telephone at my 
house from the line and carry it with me 
wherever 1 go. Those possessing jewels 
parade them wherever they go as bill-boards 
of their station in life. Can't 1 d isp lay  mine, 
my dear, dear telephone?". 

Sir. this is the tte ol affairs be- cause the 
telephone now  I .1 lo be used really but it 
is a s ta tus  symbol, something thai you 
possess in your house. 

SHRI  KRISHAN  KANT: Decoration. 

DR.   VIDYA   PRAKASH   DUTT:   I   Jo 
not want to go into this further I have made 
the 'point that 1 wanted to make. I know, Dr. 
Shank ;fr Dayal Sharmn n a very 
understanding person", a man . experience: 
Mr. Pahadia has also a lot of experience, he is 
a young man like me. and 1 hope they will act 
to end the scares of the telephone system. 1 do 
not know of the things that my friend over 
there said. How far they are true 1 have no 
inside information oi that. He save a lot of 
information. Perhtps some of it was overdone 
but I think he did give a lot of information and 
1 Jo know thai unless the Ministers 
themselves intervene, unless they take 
personal interest in these matters, u will not he 
done through the bureaucracy that they  have-. 

Sir. I would not have normally spoken on 
Communications but I spoke on; oi ration to 
appeal to the Minister to kindly look into all 
this. I have only one more point to make. That 
is on :: > 1 •;-h11v different plain. We have 
talked so much about friendship with 
Bangladesh. 1 remember, there was a time 
when an agreement was signed or at least a 
declarator was made that there will be a 
microwave link between Dacca and Calcutta. 
Todaj liu- s i tua t i on  is that every second day 
1 art told there is complete breakdown of com 
uiunications^between Calcutta ami Dacca 
While we are ha-ving these microwave sys 
turns extende'd to areas. I do not know ol 
what use they would be. here is an essen lial 
place where they should have put u) two 
microwave systems. Even though thi Prime 
Ministers of the two countries ha< agreed to 
this, still for the last three  years I believe 
nothing is being done. I hope thi question will 
be t aken  up. 

Finallj I would like to say that then seems 
to be a total breakdown of commit nication in 
our country between per person, between 
party and party and bet ween instrument and 
instrument. Now Dt Shankar  Dayal  Sharma, 
1  do  not want ti 
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    Vidya  Prakash  Dutt] 
him for the breakdown oi commu-

nication   between   person   and   person   
and 

nd parly but I (lu hupe that he can 
restore the communication between instru-
ment and instrument so thai at least what 
meant to be an efficient .system of commu-
nicating with each other will somehow be 
made  usable  again. 

fhank you. 

SHRI C. k. DAPHTARY   (Nominated): 
Sir, I have just a r r ived  and heard '.he last 
speaker complain of the difficulties which he 
undergoes as a subscriber to the telephone. 
Not that lie pays for it any more than 1 
do for my calls but we have the pk 
ii the doubtful pleasure o( being annoyed 
and -frustrated for nothing whereas other 
people pay for thai, that is the only diffe- 
rence. Sir, I do not know if anyo 
pointed out vet thai the whole trouble is 
due to overloading. The systems are not 
capable of bearing. I am on a particular 
at Okhla Exchange. The 
tailed ahotn live years ago ami I 
complained w i t h i n  the first six months of 
ii installation to the then Minister, Mr. 
Bahuguna. to look into this. Sir, the cross- 
tern has been tr ied out in other COUn 
t r ies  artel h is Failed completely. It has failed 
in this country, it litis failed in the country 
even after discovery 
of its failure, this system has been installed 
in other places oi India. 1 ant told so 
much machinery was ordered Irom the 
Ion factory, bui they used it up. Then 
I was . r a i l e d  that something was being 
.lone tn remedy the matter. Nothing van be 
done; DO remedying can be done It is 
rginal, and that marginal benefit 
is done away with by the simple fact that 
the Mini.try insists upon loading their ex 
changes, particularly the Okhla exchange 
and similar  exchanges with cross-bar, with 
more lines thin they can bear. Supposing, 
Sir, the rated capacity of an owl 
one thousand lines, the usual thing is to 
liv  about  900  to   ! on  it.  hut   as   
it 
is. it is about   1200 to  1500 lines and   iti ! 
more   are   being   put.     Then   what   i     the 
tilt is "'.'.t from timt I lephone gofii   dead, at  
least  four or mes in a day   and for half an  
hour i  the telephone is complete!) a number, 
nobody can get you    th more and more 

lines   are   being  given.      I he   result   H   
that 
lor the pasl live sears,  this particular system, 
the Belgium cross bar system in Okhla 
Exchange,   in   Parliament   Street   Excti 

in Bombay al one or two places, has 
not worked satisfactorily. I it from being 
satisfactory, it is disgraceful, and it has no 
hope oi being remedied th   M ini try keeps on 
pi l ing more lines. I am told Belgium people 
were asked to uime, They sent a team. What 
report they made about five years ago, we do 
not know. I do not t h i n k  they acknowledge 
l i ab i l i ty  of break-down of the system. 1 am 
sure they do not. We have not the pleasure of 
knowing what me report was. I have been told 
repeatedly i they are t ry ing to improve it. 
t i iey  are trying to improve it. Bui instead oi 
im proving, on the contrary, for the last six 
months the system lias gone worse ami 
worse. I am out o\' communication with the 
rest of the world lor a. whole day. People 
complain that they cannot get my number. I 
complain to them that I cannot get numbers. 

One   of   the   diseases   not   mentioned   
by 

the hou'ble Member who -pike hist, is that you 
pick up the phone to make a call, as soon as 
you get to talk, the ohone gets cut oil. Again 
you do it, but again the same th i n g  happens 
it again gets cut off Leave aside the question 
that the subscriber has to pay for two calls, the 
annovance is tremendous, and you have to 
spend, a. the hon'hlc Member put it, half an 
hour of your time to get a number. Thai is all 
right for a person who has got a Secretary or 
P.A. Otherwise, it is frustrating and annoying. 
The hori'ble Member said did not like to use 
s t rong words, words. I is in utter disgrace. 
SHRI N. H. KU.MBHAKF l.w'aha- 
iiial. Sir, I would like to take the 
opportunity of mentioning some <y{ the 
points, Sir, in the first place, about the 
publ ic  telephones, now we are required i < 
i tve three coins. Unless we have three 
coins, we cannot make use of the public 
telephone, and at limes it will be difficult 
to get three coins. So my first suggestion 
is: Would it not be possible for the Minis- 
:r\ to have some o the r  machine where we 
could make a..' of only one coin? At pre 
sent, you are required to pay 30 paise. 
Thai is also somewhat higher rate. My 
suggestion   is'that   instead   i i>e   
ii 
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should be 25 paise, so that instead of three 
coins one coin would be used. That would 
save us the trouble of searching lor the 
coins as it happens normally when we want 
to contact our telephone from airport. 
The second point I would like to mention 
is, no doubt the telephone is meant for big 
people but at times poor people also need 
ise the telephone and it has been found 
that those who have got the telephone at 
theil decline   the  outsiders  to  
make use telephone.       I   just   wanted   
to bether there are existing rules by 
which a subscriber cannot disallow a per 
son :. make use of the telephone. It is 
necessary that some such rules should be 
evolved by which a subscriber should not be 
allowed to refuse the use of the telephone 
by an outsider. That is one suggestion be 
cause it so happens somebody, a poor man. 
may have to speak i:i someone to convey 
some urgent message and if he goes to the 
big I tag a telephone in his big build- ing 
somewhere inside, he says: No, 1 will not 
allow you to use my telephone. Therefore, it 
,: big man with his money could i ve a 
telephone, at least a pool man should be able 
to get an opportunity to make use of the 
telephone when he ne .her suggestion is, I 
th ink  you have evolved >ome priority basis 
ior allotment of telephones. Could you think 
of allotment   i I   a   telephone   on   a   
priority   basis c ihe man agrees that an 
outsider couU . ve access to his telephone? It 
is  ju^;  a  suggestion.    If he agrees  that  he 
seep the telephone at a place where outside) 
also will have access to it, he -led  the  
telepho 

 The other point is, people make profit out 
of it. I know there are hotels where they 
charge one rupee for a telephone call: at 
some places you are required to pa\ 50 paise. 
I just want to know whether under the 
present rules, you have laid down that in no 
case he will charge for a call what is 
reasonably due. I think sin^e we are required 
to pay 30 paise on the public telephones, 
everybody should be compelled to charge 
only 30 paise for a call and not more. 

Then, Sir, about the delivery of letters. 1 
can just give one experience 1 had. It is m_1 
RSS/ND/75 

only 8 days back that I got one letter returned 
to me which was addressed to Mr. R. S. 
Gaveri, Deputy Chairman, Maharashtra 
Legislative Council, Saranga. Bombay. The 
address is written in English. Saranga is a big 
building opposite Bombay Secretariat where 
High Court Judges, Ministers and Deputy 
Ministers live. [ cannot understand why this 
letter has been returned to me. 1 cannot 
believe that Saranga building could not be 
located by the postman and then it could not 
have been difficult to find out such a high 
officer   as   Deputy  Chairman. 

\N  HONOURABLE  MEMBER: Was it 
inadequately   stamped? 

SHRI N. H. KUMBHARE: Not inadequacy  
stamped. 

SHRI   K.   CHANDRASEKHARAN:    If 
it was inadequately stamped, it would have 
been delivered. One of the methods of  sure  
delivery  is   inadequate  stamps. 

SHRI N. H. KUMBHARE: Sometimes 
matters are very important and the person is 
under the impression that the letter must have 
been delivered. At times it may lead to 
disastrous results. Sometimes there are very 
important matters. You can realise there may 
be a love letter a young man who writes a 
letter, will be all along under the impression 
that the letter must have been delivered and he 
would be expecting a reply but the reply does 
not come because the letter was not delivered. 
So it may lead to misunderstanding that might 
be created because of non-delivery of letters. 
Therefore, delivery of the letters is of very 
paramount importance and the postman and 
the supervisory staff must see that letters are 
delivered in time. In this particular case that I 
mentioned, 1 cannot understand why the letter 
has been returned to me. It could be neglect 
on the part of the postman but then there are 
supervisory staff. They should also see and 
examine why the letter has not gone to the ad-
dressee. 

The other point is. the honourable Deputv 
Minister at the outset spoke about the role of 
the Minister of Communications. He says that 
he is meant for back- 
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[Shri  N.  H. KumbhareJ 
ward areas. He is also meant for back ward 
classes. I thought that he must say something 
about the backward classes. He has not made 
even a passing reference to the problem of 
Backward Classes. This is one of the biggest 
public sector undertakings wherein as many as 
or more than six lakh workers are employed. 
The figure given is 6.29,275. I suppose, next to 
the Railways, this is one of the biggest public 
sector undertaking. As has been pointed out by 
my friends. Mr. Dhabe and Dr. Kurian, I also 
fail to understand this figure of 2,08,938 extra 
departmental staff. The Report does not specify 
what this category is and how this -category is 
distinguishable from the other .categories. We 
can understand workers who are regular 
employees. We can understand workers who 
are casual emplo-We can understand workers 
who are temporary employees, but 1 have not 
come across such a term that is being used and 
which is not understandable, i.e., extra 
departmental staff. I wanted to know it from 
my hon. friend. Mr. Dhabe, an eminent trade 
unionist and he said that this is a new term that 
is being used. 

SHRI   NAND   KISHORE   BHATT:    It 
is there before, ever since the Brit ish days. 

SHRI N. H. KUMBHARE: As I understand 
it—I am subject to correction— they are not 
treated as regular employees. They are not 
being paid the wages and salaries which are 
paid to the regular departmental employees. 
What is the point in having such a large 
number, two lakh employees, compelling 
them to work under conditions which cannot 
be said to be fair and just? You speak about 
social justice. Your undertaking has a moral 
duty . . . 

SHRI G. LAKSHMANAN: Their service 
conditions are the same. He cannot participate 
in elections or he cannot apply for 
nomination. His service conditions  are  the  
same. 

THE VICE-CHAIRMAN (SHRI LQKA 
NATH MISRA): I think generally school  
teachers are  in   the  same  category. 

DR.   K.   MATHEW     KURIAN:   Now 
this  is  full-time for lakhs  of people. 

SHRI   N. H.      KUMBHARE:    I   would 
like to know the position. . . 

THE VICE-CHAIRMAN (SHRI I.OKA-
NATH MISRA). Mr. Kumbhare, you should 
try to finish. There is another speaker   and   
then   the   Minister   will   reply. 

SHRI N. H. KUMBHARE: I just want to 
know whether there is a separate wage 
structure for these extra departmental people. 
Is there such a structure for others? If not. 
why do you want to pay them less whets the 
conditions are identical? I suppose it is unjust 
and unfair. When you speak about so.tal 
justice, you must do justice to those people 
who are in the lowest   rung   of  the   services. 

Then. 1 would like to refer to the problem of 
reservations in services. It was expected that Mi. 
Pahadia who also represents the weaker sections, 
would deal with this problem. Probably the hon. 
Minister may say something about _ it. My 
submission is that, in the first place. Government 
orders are there for providing reservations in the 
initial recruitment and also in promotions. 
There have been a number of complaints that this 
Department is not following the rules regarding 
reservation in the matter of recruitment and 
promotions. I want to know how much is the 
representation in the various classes and 
categories and whether they are adequately 
represented in the services or not. If they are not 
adequately represented. I would like to know 
whether the Department would take special steps 
to see that their representation is im-* proved 
and the fixed percentage of 15 per cent and 7% 
per cent is attained. Sir, we could see that some 
of the employees are sent abroad for training: 
some foreign assignments are also given. I would 
like to know whether the Government has taken 
any steps to see that this weaker section, the 
Scheduled Castes and Scheduled Tribes are also 
accorded opportunities in all these   foreign   
assignments   and   training. 

Then, there are so many sub-committees. T 
would like to know whether your department 
takes care to see that even this class   of  
people  are  also  represented. 

About accommodation, there is a Gov-
ernment   directive  that   10  per cent of the 
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accommodation should be provided for the 
Scheduled Castes and the Scheduled Tribes. I 
would like to know from the Minister 
whether that directive is being followed  or  
not. 

SHRI K-. CHANDRASEKHARAN:   Mr. 
Vice-Chairman, Sir. the report for 1974-75 
that has been given to us by this Ministry 
appears to be a very sketchy report. The 
report as such contains nothing about the P & 
T services in this country. Sir. lot of 
technological things, overseas 
communication services etc., are referred to 
in this report. But so far as we in this country 
art concerned, we are concerned with the 
running of the P & T services. That is 
conspicuous by its absence  in  this report. 

Sir, this report refers to a brochure that is 
being delivered to us by the Directorate 
General of Posts and Telegraphs in regard to 
the post and telegraph service;. It was 
delivered to us along with this and we had to 
collect the same. And collecting the same we 
find that the annual report of the Indian Posts 
and Telegraphs Department for 1973-74 is 
handed over to us. It is found from this book 
that this report for 1973-74 is printed in 
March 1975. Sir. it is not stated in this report 
as to what will be given to us, whether it 
would be the report for 1973-74. We thought 
that the report for 1974-75 would be given. 
But whether it "be for 1973-74 or 1974-75 the 
only good thing that I have been able to find 
in this report of the P. & T. Department is 
very good prints of the commemorative 
stamps in 1973-74 that the P. & T. 
Department has issued. 

Sir. ladies working in the Parliament Post 
Office counter, who are undoubtedly very 
obliging and very kind give us lot of 
commemorative stamps. I feci that the issue 
of commemorative stamps appears to be, by 
and large, the main work of P. & T. 
Department as will be seen from this report. I 
do not know whether the Department has 
degraded itself to this position only. But even 
in this degraded position, my submission. Sir, 
is that they are not doing justice. 
Commemorative stamps have been issued for 
various purposes, national, States, regional 
and local. Sir, if was   only   the   other   day   
that   the   Prime 

Mi n i s t e r  herself came all the way to Kerala 
to inaugurate the golden jubilee celebrations 
ol the Vaikyom Satyagraha. 1 am shocked 
and surprised to find that the P. & I. 
Department has not chosen '.: i 
commemorative stamp in respeci of the 
Vaikyom Satyagraha so far.. Sir. these things 
have got to be noted because even the 
emphasis that they have given in this report is 
a one-sided emphasis which does not bring in 
impar t ia l i ty  or justice so far as all 
aspects of the country are concerned. 

Very strong    criticisms has  been     madi. on  
the floor  of this     House  in  regard  to the  
working  of  the   telephone  department And   
criticism   has   been   made 'on  various 
other  facets   also.     I   would  say. Sir,  thai 
the     department  has  very   largely     grown 
after independence. The growth of this de-"it 
has been on a massive scale.'bul certain    
essential  matters    which ought tc have   been   
taken   care   of,   have   not   beer taken  into  
account so  far as this depart meni is 
concerned. 1 would say that failure has   Dcen   
(here  not  only   in   the  telephone department   
but   fa i lu re    is   there  and   has in   the   
postal   services  and   ir the  telegraph     
services  also.    It  is     corn-now   that  if  one  
sends  s telegram,   the     telegram   will   
reach     onlv after  four  days, and  there  is no 
discrimi n   made  by  the  department     
whethei it   is  an  express  telegram  or  an   
ordinan telegram.    And   if  it   is   a  VIP  
who  com plaints,  he  will  get  a     reply  after     
three weeks   along   with  a   refund   voucher,   
ask ing him to go to the nearest post office anc 
Collect Rs. 2.40 or whatever it is. Jf it is ; non-
VIP, and the large     number  of com plainants  
-ire     unfortunately  of  non-VIPs he does not 
receive any reply even by wa} of courtesy.  So  
far  as   postal  articles  an concerned,   missing   
of  letters  and  non-de livery of letters are very 
largely on the in crease.   Thi re are reasons for 
that.   Thest reasons ought to  have  been  
enquired  int( by  the  department  and  the  
defects  reme died.  Particularly there are    
certain place1 in  this    country—in fact,    
recently  I had brought   it   to  the  notice  of  
the  hon.   Minister   for  Communications,  
and   I  do  nol want  to  repeat it  in  the  
House—where  ii letters are posted, they never 
go out.   Letters  are  not  delivered.   A  lot  of 
malpractices  are  occurring.  Sir.   I   would  
attribute. by and large, two fundamental 
reasons foe 
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[Shri K. Chandrasekharan] the failure in the 
telephone service, in I lie telegraph service 
and in the postal service. There are two 
fundamental grounds for the all-round failure, 
all-round weakness and all-round bad 
performance of this department. Firstly, take 
the question of employer-employee relations 
that has been referred to by a large number of 
hen. Members. If there is any one single 
department of the Central Government whose 
staff have been victimised to an extent to 
which the staff have not been victimised in 
any other department of the Central 
Government, it is the staff of the P. & T. 
Department. What is the rea-" ' It is not a thing 
which has occurred during one year or two 
years. It has occurred during the decades past, 
in the s after independence. Shamefully we 
have to admit it. Sir. the staff of this de-
partment have been treated in a humiliating 
and insul t ing manner -by the officers, by the 
Central Government by its direc-And what has 
been the role of the staff of the P. & T. 
Department in the trade union movement of 
this country, in the cment Of the Central 
Government em-ees for their organisation, for 
their, demands being met by the Governmenr.' 
Sir. the P. & T. Department staff have shown 
that they constituted the best, the effective and 
'he  strongest trade union in this country. 
Today comparable with them are perhaps the 
bank em-or the railway employees or the of 
the various Accountant-Gene* ul offices in the 
country or the staff under the Comptroller and 
Auditor-General or three or four other 
categories who are strongly united and trade 
union minded among the various departments 
of (lie Central Government. The attitude at the 
Government level and ministerial level has 
been that the stall" should be treated in a 
manner in which they should be nut to a 
desperate situation and the result has been that 
the industrial relations have been very bad. 
This has been so in the P&T Department and 
on account of that what all should be expected 
of the iar as performance is concerned. has not 
been performed and could not be performed 
and will not be performed r.o long as the  
industrial  relations are bad. 

Another     fundamental   reason   in   regard 
to   maJ-functioning  of  the  services  in   tfiis 

Department, if I may put it. is the horribly 
inadequate staffing in these services. The 
Department has grown like anything and 
accordingly the staff have not been 
strengthened, The telephone users and very 
hon. Members of this House have raised their 
strong voice against the way in which the 
telephone people behave. Of course, so far as 
the mal-functioning of the instrument is 
concerned, much has already been said and I 
do not propose to deal with that aspect. But 
little do people know-that on many occasions 
there is very inadequate staff in the various 
telephone exchanges and that whether you call 
1X5. IX?. 1X7 or \V,\ in certain hours it is one 
and the same person who answers your call. 
Naturally on very large occasions, you will 
never gel any response because the same 
person has to move Erofn place to place. For 
this reason the person at the other end gets 
offended because he does not know what 
happens in the exchange and there is no televi-
sion to show him what happens in the 
exchange. There is, thus, inadequate stalling in 
almost all the exchanges {Time hell rings.) I 
will take a few more minutes. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA):  Kindly finish by six.  ' 

SHRI K. CHANDRASEKHARAN: I 
understand that. I am not the person who will 
go against the Chair's direction. This is the 
first time I am speaking when you are in the 
Chair. I have got great respect for  you  and   I  
will   never go  against you. 

Way 1. therefore, say that this question of 
staffing should also be taken into account   
very  seriously. 

One of the finest speeches that I heard 
today was that of my friend Shri Laksh-
manan. His speech was very constructive and 
educative. But I was sad when Slvri 
Kameshwar Singh spoke. He was a member 
of my Party in the previous Lok Sabha. but he 
is now in the ruling Party. I thought that the 
education and instruction that we gave him 
would stand him in good stead. He has spoken 
as if he is a member of the Opposition sitting 
in the ruling benches. I do not share many of 
his criticisms. 
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SHRI KAMESHWAR SrNGH: I said how 
Government officers are hindering the 
Government from implementing then-policies 
and misguiding the Minister. I never criticised 
any of the Government's policies. This is for 
your kind information. 

SHRI      K.      CHANDRASEKHARAN: 
Anyhow, si t t ing in the opposition benches. I 
do not share the way in which he has put 
things and the general approach he has-made 
and the criticisms that he has made, even 
though I am strongly of the view along with 
my very honourable and esteemed friend Mr. 
Daphtary and Prof. Dutt. that we have gone 
very much in the wrong  by  going  for  the  
cross-bar  system. 

6   P.M. 

There is no doubt about it. The Crossbar 
system has failed in this country and it has 
failed in other countries and it is bound to fail 
in this country on account of the particular 
climatic condition in our country and it can 
never work here. We have got to see that we 
replace it completely and we have got to write 
off the amount that we have spent on these 
things. If ever the telephone _ subscriber in 
this country is to get the service. I have no 
doubt in "my mind that this has to be done 
today or tomorrow it will have to be done. 
But/T am not prepared to put the guilt or 
blame on a particular officer in a personal 
manner. Certainly not. These are decisions 
taken at a very high level and sometimes the 
decisions go wrong and wrong decisions 
create losses and result in losses. I am putting 
it. Sir. this way that so far as these services 
are concerned, unless these two aspects, these 
two fundamental aspects, are looked into, 
these things will not.solve  the  problem. 

Two or three points more and I am done. 
Sir. The state of affairs in the RMS offices 
and in the Mail Vans is absolptely hopeless so 
far as the staff position is concerned. Many of 
the RMS Offices in this country are located in 
buildings where no office can function. These 
are very bad buildings and there is very little 
and very bad accommodation and there is no 
possibility of supervision of the work carried 
on there and there is the consequential danger 
on account of the non-supervision of the work 
and on    account of .the very 

 

inadequa'te accommodation. Sir, so far as the 
Mail Vans are concerned, we are still in   the   
Victorian   age.   Improvements   have 

"been made in almost everything so far as the 
railways are concerned. My honourable 
friend, Dr. Malhew Kurian, referred to Mr. P. 
C. Lai and the way in which he treats the 
postal services. 1 refer to the Railways and the 
way in which the postal services are treated 
by them. There is absolutely no co-ordination 
at all. In many places I have found that for 
one or two minutes they are prepared to detain 
the trains for other purposes, but not for the 
purposes of the P&T service. I have myself 
seen such instances in certain, places where 1 
myself made requests to the authorities 
concerned that the trains be detained so that 
the RMS can take the mail bags. But the 
Railways are not even prepared to do that. 
Now, take the railway wagons. We have now 
got all sorts of wagons coming out of the 
Integral Coach Factory at Perambur. But the 
RMS Vans have not been improved at all. 
These RMS  Vans  are   in  the   19th  century  
state 

, only and- it is impossible to work in these 
Mail Vans. Sir, I am a person believing in a 
particular ideology and I am against the First 
Class air-conditioned carriages although I -am 
prepared to accept the present Second Class 
air-conditioned carriages. But I would only 
say that if at all the carriages on railways are 
to be air-conditioned, it is the Mail Van only 
and they are to be air-conditioned and only 
after the Mail Vans are air-conditioned, the 
Second Class carriages are to be air-
conditioned and the Second Class air-
conditioned carriages which are coming out of 
Perambur now should be used. So, Sir. this 
order of priority should be accorded by the 
Communications Minister and the Railway 
Minister and then only you can expect 
efficiency in the Railway Mail  Service. 

Sir. one more thing and I will finish. Sir. it 
is with regard to the P&T Manual and the 
P&T Rules. These are absolutely outmoded 
and many of them are only administrative or 
executive instructions and a lot of time is. of 
course, spent on the question of the 
just iciabil i ty of the cases of violation of 
these administrative or executive instructions. 
But few of them are rules issued under the 
proviso to article   309   of  the   Constitution.   
I   do   not 
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[Shri K. Chandrasekhar.ini know' why, 
even though article 309 stipulates that a 
parliamentary enactment should be there in 
respect of the Central Services, no 
parliamentary enactment has been made. in 
respect of the Central Services in all these 26 
years. Sir, Kerala is the first State which has 
shown the way and there is the Kerala Public 
Services Enactment of 1968. My party also 
was in office in Kerala then. In any case, 
whether there is a Central Act or not, the P&T 
Manual and the P&T Rules must be revised 
and a Committee should be set up early for 
the modernisation of these things. Thank you. 
Sir. 

THE MINISTER OF COMMUNICA-
TIONS (SHRI S. D. SHARMA): Mr. Vice-
Chairman. Sir. I am really thankful to the 
Members who participated in the debate. I was 
really happy that the Rajya Sabha_ has 
k ind ly  cared to discuss the P&T Depart-
ment. The reason is obvious. ]} is not that I 
did not know that there would be criticism of 
the Postal and Telecommunication services. 
That is obvious. I am thankful because it 
brought into focus the importance of the 
Postal and Telecommunication services in the 
development of the country. And here 1 am 
happy that there was complete unanimity 
about the need to develop faster and provide 
better services in both Postal and 
Telecommunication sides. This has become at 
times important because in administration, 
often we find a s i tua t ion where some people 
take a view that some of these things are not  
so  very essential. 

Now, as 1 said in the beginning, I am fully 
conscious of the shortcomings, both in the 
postal side and in the telecommunication side. 
But. as was pointed out by one of the 
Members, the remedy lies not in the Rules or 
orders or disciplinary actions only, but in 
greater interest in the services by.' the State 
Governments, the people   and   the  people's   
representatives. 

So far as the postal side is concerned, we 
have tried to  develop as fast as we could. So 
far as the cost is concerned, the cost has been 
growing. Bjit we have avoided raising the 
postal rates, which is as it should be. As much 
as we can. we will try to avoid raising them, 
in spite of the fact that ours are the cheapest 
and the lowest  rates.   As  for  performance,^ 
we  see 

in Britain where they charge 9 pence for 
second-class mail, the performance, ac-coi 
ling to statistics, is that mail is delivered in no 
days. Delivery even in the tiny island of 
Britain is 82 per cent, where the charges are 9 
pence. But that does not justify the- delays so 
far as we are concerned. As you know. Sir, 
human factor is involved and mistakes do take 
place. The gigantic work that has to be carried 
on for carrying the mail is stupendous because 
of transportation problems. Sometimes we 
have to depend--and naturally we depend on 
planes to carry the mail. We have to 
depend^upon the railway services, the air 
services, ancl that is why sometimes   we   get  
criticism. 

For instance. I was told that we have 
provided 'Next Day Service', 'Quick Mail 
Service" in Madras or Bombay or Hyderabad, 
but not in Calcutta. I was conscious of it. But 
we have to depend, for the carrying of our 
ordinary mail, on the Minist ry  of Civil 
Aviation. I have been pleading with them to re-
start night airmail service. On our pleading, 
they agreed to have a late Bight scTvice and 
early morning service. We have tried to utilize 
it, and we have worked out a scheme, and I am 
happy that we expect to start this from 1st of 
June to Calcutta also. But as you will see, it is 
a make-shift arrangement. We have evolved 
the pin-code system whereby the time taken for 
moving the mail from one place to another is 
saved because of the pin-code and separate 
bags. We are trying to improve things as 
much'as we can. I know that at times the letters 
are delayed. There is congestion and there is 
delay in the delivery of letters. During Puja 
holidays or during Dussehra and Dewali 
Greetings, there was a position when it could 
be said that certain post offices became so 
clogged with important mail in the key city of 
Calcutta that letters were taking several weeks 
to arrive. I think you will agree that that will be 
the correct description of what happened in 
Calcutta and some of the other centres during 
that period. Of course, other factors were also 
involved. There was the question of overtime 
also. Overtime was stopped by a fiat. 
Naturally, we have to have f lexibi l i ty in that. 
Sometimes we have to go in for overtime. If 
there are positions vacant  in  a telephone 
exchange, we 
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may have to go in for overtime. If the trains 
are delayed, RMS has got to be paid. If there 
is rush, we have got to go m for this thing. It 
may interest you to know that what 1 said was 
not said about the Indian conditions. This was 
told about I London in June last. It was not 
said by somebody who wants to decry the 
Br i t i sh  Postal Service, but by a publication 
called Europa, a monthly, which is published 
in conjunction with Le Monde, Times mid 
other important magazines. We are trying to  
improve thai  difficulty. 

it was justifiably said that there are regional 
imbalances. It is because of the and the way 
we developed. There are areas where there is 
a large number of post oflices. Anyway, we 
find that a posJ office serves an area of II sq. 
kilometers in one area and' 7(1 sq. kilometers 
in another area. I can assure my friend. Sardar 
Amjad Ali from West Bengal that there is no 
motive behind it and in this many States stand 
on the same fooling-Perhaps, Bengal is 
slightly belter than Madhya Pradesh which I 
happen to represent. 

DR.      RAMkRIPAL     SINHA:      Bihar 
also. 

SHRI S. D. SHARMA: The position is that 
somehow the northern area has remained 
behind in postal and telecommunication 
development. Rajasthan, Bihar, Uttar Pradesh 
and Madhya Pradesh are all in the same 
position. The same thing applies to Bengal. 
Assam, Oris other areas also. We have got to 
see that these imbalance-, are removed. But 
one cannot do it by a fiat. It is not possible to 
open posi offices quickly. The .-estimate is for 
the postal services will ove 32 cores of rupees 
this year. Next year, it is expected that the 
losses will be above 52 crores. So, naturally it 
is not possible. We do want that these im-
balances should go. But it is not possible. Post 
Oflices should be opened where they are 
necessary. Though there was a ban, we are 
trying to work out a formula by which we 
may be able to provide this. I have thought of 
one thing which Mr. Palladia mentioned. One 
way to help the Postal Derjartment is to 
induce the people to go in more for postal 
saving bank accounts. Because, in the formula 
that has been agreed  to between  ourselves 
and 

the Finance Ministry, two things happen. 
Postal entries will increase. If a large number 
of accounts are opened in the rural areas, we 
get payment on the entries and naturally, with 
those entries there, the deficit goes down. The 
other advantage which 1 would like to point 
out is that it lias been agreed that in every 
State, whatever comes in the postal savings, 
two-thirds oi it will be advanced to the State lor 
developmental work. This is one of the ways 
by which, really speaking, we can mop up 
some money from the rural areas and which 
can go to the development in ' the State itself. 
And it has been done in one of the States. Mr. 
Bahuguna, about whom so much was talked, 
has done it in his State. In the last three 
months— January, February and March—a 
drive launched in the rural areas for opening 
new postal accounts and getting money deposited 
in the postal savings accounts. He had put a 
target of Rs. 80 crores. He succeeded in having 
new accounts opened for Rs. 7^ crores. He 
went about it in a very big way. And. naturally. 
this helps, I am mentioning it because it can be 
a very good thing in which the State will gain, 
and the postal services will also gain because 
we will be able to start more post  offices. 

Now, so far as the upgrading is concern cd   
from   the   EDPO   to      sub-post   office there   
is   a   rule   that   when   the   work   in creases,  
that  will  also     help  in  chancin "that.     We      
are   also   working   out      ne\ formulae   by  
which   nc    will   be  able    t open   more  post  
offices.    We  are makin il   liberal   so   far  as   
the     backward  are; are   concerned,   so   far   
as   the   hill   are; are   concerned,   and   so   
far   as   the   trib areas  arc  concerned.    There  
is  a  rcgul drive   in      that  direction.       But   
I   cann promise   that  we  wjll  be  able  to  do  
ve much. 

Then.   Sir,  came  some  sort   of  critici about   
philately   or   the   stamps   we   iss It's not  
that  this  is the only thing we doing.     But,   I  
think, you  will  agTee w me that if something 
good  is done in country, there is nothing 
wrong in talk about   it.     And   you   will   
agree   with in   philately,  we  have  come  up t 
well.     Some   of   our   recent   stamps   f 
won   worldwide   recognition,   for   insta our   
latest   bird   series,   where   we   got 
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[Shri S. D. Sharma] birds chosen, the colours 
chosen and the art chosen with the help of a 
specialist, Dr. Ali. And we went about the 
scheme. It is amongst the best bird stamps 
ever issued- it's not that this is the only thing. 
But it is tin important feature. It B image of 
our country that we are able to produce these 
technical things and that technical ly  we are 
up to anybody in the world. So, JOU will not 
mind because, if something good is done, let 
us talk about that also. When we talk about it. 
what is wrong about it? And it is also essential 
that the fault is pointed out. And the number 
also, we have increased, Last year, we issued 
28 stamps. We are going to' issue 45 stamps. 
The only thing is, there is l imi ta t ion  
because of the capacity of the Security 
Printing Press, and the need of its coming to a 
particular standard. But we are trying to do 
our bit. And 1 may tell you that we are 
gaining recognition in the world philatelic 
exhibitions. Pot instance, in the recent 
exhibition in Spain, all the stamps we took 
there were sold out and we got an SOS to send 
more which we got sent through the 
diplomatic bag as earlv as we could. So, 
naturally. some foreign exchange is earned. 
And recognition we got.    So,  1  just 
mentioned  it  by  the  way. 

So  far   as  the  postal   side  is  concerned, we 
are  t ry ing  to  bring  in more and  more 
improvement.     Now   the   tele-communica^ 
lions   is   one     thing   about   which   a   great 
deal  has been  talked about.    One  thing is 
the waiting list-    The waiting list is growing  
and   is  surpassing all   our  calculations and   
projections.     Even   the   Pathak   Committee's   
projections   have      proved   wrong   the  
number  in   the  waiting list  is rising  a     
great  deal,   I   th ink,    because  of more   
consciousness   and    more   education and it 
is a sign of more awareness and  it is   
necessary   with   the   economic   develop-
Tient   that   this   should   happen.     For   ins-
ance.   in   Bombay,   the      waiting   list   is 
162   thousand  and   I  am  told  that mi   of   
this   aboul    111)   or   112   thousand re   under   
the   O.Y.t.   Delhi   has   got   a aiting  list, of 
about   105 thousand.    Now tat   problem   
remains   and   1   agree   with Ir. Daphtary  
that  we should not lead our (changes   so   
much   but   sometimes   when ic   pressure   is   
too   much      we   have   to 

make   some   concessions  and   we   have  to 
proceed  on   the   basis   of   'from   no   telc-,'   
'to   some   telephones'. 

Now, there has been a lot of talk about Hie 
crossbar. Here. I would like to make one thing 
clear. Let us not confuse crossbar with 'he 
crossbar system that we purchased. Now, 
some people have said that it has failed in the 
country of its origin. It is not in one country. 
The crossbar system has been developed by 
different countries and it is working well in 
those countries and, at the moment, the lines 
on the crossbar system are almost equal to, if 
not more than, the lines on the Strowger 
system, but the problem is that what we did 
was we purchased the benta coma crossbar, 
which is ITT. developed and there too' we 
purchased it from a subsidiary of the 
I.T.T.D.V, the Belgian subsidiary, and then it 
created complications. It was done pursuant to 
an agreement' reached on the 21st May, l%4. 
So, it all takes time. As a result, we are having 
difficulties. The Belgians came, they saw and 
we discussed and I may tell you that our 
engineers, our young engineers, are doing 
excellent work in the sense that tTtey brought 
about improvements on what we got, which 
came to about 2(10 improvements per line. 
Though the Belgians had to accept the 
improvements that were necessary in order 
thai it may come up to the mark and they have 
paid us for the improvements which had to be 
brought about, but payment docs not satisfy, 
the problem remains, the problem becomes 
much more serious when you know that the 
telephone ':iies are working. Now. when they 
are working, when you go for improvements, 
it creates more complications and. at the 
.present moment, we are in that funny 
s i t ua t i on  because we cannot close down any 
particular telephone exchange and then have 
these improvements' done and then reopen it. 
What actually happens is thai   these   lines   
go   on   working   and   in 

tween these improvements are also being 
carried out and the net result is that sometimes 
you get the service and sometimes not. But. 
till 100 per cent improvements/are done, it 
does not help, fust now I got information from 
the Department that in some exchanges 9X 
per cent improvements have been done, in  
some  92  per cent  and in  some 76 per 
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cent According to me, it does not take us far. 
li is only when we have brought about all the 
changes thai are necessary that they  will   be  
able  to"  work. 

Let   us  act  confuse  a as  such 
because crossbar, as 1 said earlier, is like the 
internal combustion engine. Any internal 
combustion engine is used in Mercedes and in 
Ambassador ears. But, we do not condemn 
one because of the other. It all depends upon 
what system has been used and here again we 
are using the Eriksoo system. Erikson is the 
Swedish system which is not only being 
accepted in Western Europe but the licence for 
which has been taken by the East Europeans 
also and it is being developed there. The 
Japanese system, there again, they have 
developed it in different ways. I would say our 
own crossbar system, because now 1 say that 
the crossbar system as it is operating or. which 
is coming up and which will be in operation 
and use after, say. a year or so because even 
installation of these exchanges takes time—-is 
India's own. It is India's own you will be 
happ; know it- and that is why I ta lked more 
about it and Hie crossbar system has been 
found better than others. And we have won a 
global tender in Surinam for selling our 
crossbar system against l.TT. itself, because 
they found that our system was   better   and   
more   suitable. 

J may add one more thing. Now the 
World i t se l f  is moving from Strowger to 
crossbar  and   from   cro rid      some 
countries have moved already, to electronic 
control or store programme and mechanical 
switching. Some others have gone ior 
completely electronic systems. "Naturally we 
would like to reach that stage and I am happy 
to say that out Research and Development unit 
has done excellent work. We have produced a 
prototype of a completely electronic exchange. 
Naturally it is not coming tomorrow. We will 
try it: there will be rigorous trials.  It may 
take even two years, but we are at it and it is a 
"Step further. We are mewing farther and 
faster. Naturally it is very costly and there  the   
main  trouble  comes. 

A   very   important   question   was   raised 
by one of my friends here:   Why arc 
importing?     That     is     something     which 

strikes me also because on the one hand We 
are able to produce also. But the thing  is, 
even the Pathak Committee has accepted it, 
what we gel on the investment is 19 per cent 
which is the highest one   can   ever   gel. 

So far as our public sector undertakings under   
the   Communications    Ministry   are 
concerned,   I   am   happy   to  say   that   they 
arc  doing exceedingly  well.    We  are  able to 
produce things of quality but the basic question   
which arises  is  initial   investment. The other 
thing, is, for whatever is to be produced,  there 
must be budget provision for  the   P. &T.   
Department  to     utilise  it. If as a result of 
whatever  has been bere or  whatever  the  
Pathak     Committee  has said,   the      
department   could      get   more v.   I   have   
absolutely   no   doubt   that we can  produce 
much more and meet the requirements.     As   
has   been     pointed   by one of my friends 
here—1 do not want to e     are  going  in  for     
very sophisticated ti l ings also.   Today I can 
say that  given  the opportunity,  my engineers, 
Indian      telecommunication   engineers   can 
produce   the  most   sophisticated   equipment 
which   any   other   'country   can.     We   are 
not  only  producing  what  others  also  are 
producing  but  we are moving ahead  also. For  
instance, the various systems  w4 have 
developed.     You   must   have   seen    it   has 
been   talked  about very  much and  I may 
repeal  it—our electric  typewriter.    I  think 
my   department   deserves   credit   for   lhat. 
We got the  Letter of  In tent  in  December, 
1919  and   we   produced   the   typewriter   in 
1975, with our own know-how while other 
firms     which     had     been     given     foreign 
collaboration  were not able to  produce it. It  is 
competitive in price and performance. It  is 
cheaper than the imported one.  Also we   have   
been   able  to  compete  and   won global   
tenders      in   the      transmission   of 
lelcvision      pictures   through   underground 
cables.    Our  engineers  have done it.   Our 
engineers   have      been   able   to      produce 
things.        We   have   gone   in      for      new 
techniques.    But   the   whole      difficulty   is, 
lack   of  money  comes  in   the   way.   But   I 
do  not  believe  in  giving  up.     In  snitc  of 
constraints   of   finance,   we   arc   trying   to 
improve and profit more and that is where we 
have tried to work with manual system. Though  
the manual  system  is  more costly and  is not 
as satisfactory as this, wc have decided that in 
certain cases we will work 
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[Shri S. D. Sharma] with the manual system, 
and so that in the hope for ihc best we do not 
lose the good things, wc produce more 
manual boards and use those which are 
released m smaller exchanges for other 
purposes. We are planning to provide 
2,00,000 connections thj yeai Chat will not 
solve problem but it will slightly improve the 
situation because the earlier estimate of our 
taking a backlog of 6,50,000 will go to about 
a million. I his is the position in spite of all 
the efforts that we may make and this is the 
position not only in this country but in the 
whole world, f i a n c e ,  for instance, has got 
a waiting list di a million people, waiting to 
get their connections. Our friend Professor 
Dutt has gone but Mr. Daphtary is here. I 
will just read out about a very well advanced 
country. The classic joke about the French 
telephone system is that half of the 
population is waiting for a telephone to be 
installed while the other half is w a i t i n g  
for a d ia l l ing  tone. I'his is not about India, 
not about Calcutta or about Delhi. 
(Interruptions). I can read out for other 
countries also but this is the classic   ioke 
and  it  is  not  written  for  US. 

.lus! now there was a complaint about 
misdtailing.' Calculations have been made 
that 10 per cenr-of the calls in Europe are 
misdialled- The other development which 
should have come in in the ino ing use is the 
push-button telephone. Engineers claim, 
when the push-button ihotte is in widespread 
use the public will come to believe much 
more rightly in the efficiency ui the 
telephone system, for it is estimated that 10 
per cent of all are misdialled. So, 10 per cent 
is the average of the misdialled telephones in 
European Common Market countries. It is 
because sometimes we do not want to wait 
for it to come back but the interesting part is, 
they are talking about push-botton while we 
have already produced push-botton 
telephones. Some people say that it is just 
like going in for cosmetics but we know that 
it is an improvement. So. I am not saying 
that the things should not improve. Things 
must improve but when you get angry you 
may remember that you are in the good 
company of all the users of telephone 
throughout the world. You are not somebody   
separate   from  others. 

BR. K. MATHEW KURIAN: This is 
equally  a  good  joke, Mr.  Minister, 

DR.   RAMKRJPAL  S1NHA:    I 
you   stop   reading   such   journals   because 
you w ill be learning bad things from them. 

SHRI K. CHANDRASEKHARAN: What   
is   that  journal? 

SHRI  S.     D.     SHARMA:     It  is   the 
pa'. I just warned to tell you about other 

countries because there has been a criticism 
made about us and as I said in the beginning, 
we want to do better, wc want to produce 
better results and various attempts  have  been  
made in  this direction. 

DR. K. MATHEW KURIAN: Attempts' 
means instead of 10 per cent, it will   be  20  
per cent  now. 

SHRI S. D. SHARMA: That is lor you to 
decide. Anyway, coming to the other question 
about the microwave and coaxial systems, wc 
are trying to go ahead with these s\ stems in a 
big way. We h even gone in for importing but 
we are also producing. In order that we may 
be able to provide this system in certain areas 
we have gone in tor importing from Canada 
and from Hungary but our I is also producing 
in a big way. Our ne"' factory at Naini has 
started producing for transmission and they 
are producing well. Then so far as the other 
things are con cerned we are trying to develop. 
At with the latest developments that we are 
t a k i n g  up both in co-axial and micro-wave 
systems, there are certain bottlenecks 
Sometimes. the bottlenecks have been there. 
So far as the microwave is concerned, wc have 
not been able to I our targets because the 
towers became the bottleneck. We could not- 
get the tower? manufactured at the right time. 
We have now decided to go in and develop on 
own factories for production of the microwave 
towers also, because depending ou others was 
not found suitable.  So. that way, with more 
of microwave and co-axial coming, naturally 
the difficulties will be lessened. Of course, 
sometimes, so far as the t r u n k  dia l l ing is 
concerned, or t r u n k  calls are concerned, the 
problem comes up because largely we have to 
go wilh open wire, and there unfortunately the 
copper wires are stolen—the House 
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knows about it; you have passed a Bill which  
is to  be passed  by the Lok Sabha, kjing more 
stringent punishment for theft, for keeping 
them and using them. Bui there ii is. We went 
in for aluminium wires, but unfortunately we 
have now found that even aluminium wires 
are being stolen.    The only thing  is  to  go  
in c ippfer well, That may not be stolen. We 
are trying it. There are certain other factors. 

Then we vvere talking about the human 
factor.    That cry   important.    So 

is the human factor is concerned, I do not 
agree that always the use of rod or 
punishment is the only solution. I always feel 
that' the telephone operators and others are 
human beings like ourselves. We must all 
work together. Their . difficulties must be 
solved. As I said, if there is shortage of staff. 
over time allowance must be given, staff must 
b/* appointed, and if t ra ined  people are not 
properly trained, inservicc training must be 
provided, they must be technically trained, 
All these things will have to be done, and 
with it a different approach in which. I am 
sure, all of us can be helpful. viz. that they 
may have grievances with the Government, 
but since this is some  service which concerns 
the public, let that be done properly. Let them 
fight the Government, if necessary, which I 
hope will not be necessary because I can say 
one thing, that our approach is a human 
approach. Whatever may have been said, we 
have not thought in terms of victimis-ing or 
harming them. - Sometimes the difficulties 
are there because of the leadership ant! 
rivalries. People go to courts of law. Many 
times when you want to do a thing, you 
cannot do it because the court injunctions are 
there. I do not want to go into detail because I 
find in some cases there are court injunctions.  

DR. K. MATHEW KURIAN (Kerala): Mr. 
Minister, the High Court of Kerala gave a 
ru l ing  that so and so should be taken back, 
but your Ministry went on appeal. So far as 
victimisation is concerned, a number of cases 
are in your hands. 

SHRI S. D. SHARMA: I am coming to 
that.    My friend, we should understand 

that a case decision is not only a decision 
about a par t icula r  point, but sometimes 
more vital legal issues are involved on which 
it is essential to get the verdict of the highest 
court. I am not pre-judging the whole thing, 
but I cannot say this way or that way. The 
whole th ing  will have to be looked into. But 
1 can say one th ing ,  that any question of 
penalising or victimising is something 
which is farthest from the mind of all of us 
because we know   that... 

DR. K. MATHEW KURIAN: What about 
victimisation that already exist What is the 
point of making a general statement when 
victimisation has been imposed by your 
Ministry? Why not withdraw   it'.' 

SHRI S. D. SHARMA: Yes. cases have 
come to me. Dr. Kurian has been writing a 
good number of letters to me. Every letter has 
been seen by me and a proper reply has been 
given. I naturally cannot go by one-sided 
version. I have to see to the things and then 
come to a conclusion. But I know one thing, 
that our dea l ing  with the whole situation is 
that a telephone operator is not somebody 
coming from another island or another 
country or another planet. They have not 
come from somewhere else. They are like our 
brothers and sisters. This is the basii 
approach we are having with them. That is the 
way I deal with them. Naturally when that 
approach is there, I am sure there will he no 
difficulty: and T am sure your cooperation 
will also be forthcoming —if not now. at least 
after 1976. These are the  facts on which you 
want to  go. 

DR. K. MATHEW KURIAN: You may   
not   be   elected   in   many   States. 

SHRI S. D. SHARMA: That we will see. 
That is not far off. There is no use bragging: 
the results will say and that is shown in 
Kerala also. What I said is true. 

DR. K MATHEW KURIAN: But do not 
wait for 1976 for victimisation to be 
removed. 

SHRI S. D. SHARMA: I can say tha there 
is no victimisation. I will onb request that for 
God's sake, do not mis lead  the     workers  
for a     particular  
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[Shri S.  D, Sharrrra) 
Talking   of   one   union   here   antl   pelting 
other   unions  created,   that  type   of  thing 
will Dm da people have gone into 
the  depth   of  the   whole   t h ing  .. 

DR. K MATHEW KURIAN: Why do you  
support   scab  unions? 

SHRI S. D. SHARMA: I have said that Dr. 
Kurian has brought individual cases to my 
notice I have gone into them without being 
influenced by the facts that Dr. Kurian has 
brought out because Dr. Kurian may have ,i 
certain point of view. But the individual is my 
own brother: he is from my own department. I 
have dealt with cases most sympathetically 
and I deal with them most sympathetically. So 
that way we are trying to deal with the whole 
situation. But there are other things also that 
we are trying to do. 1 am not taking much of 
your time about the other developments which 
have taken place where our engineers have 
done' well. 

Though the defects will still remain. I am sure 
that we will improve and a bel ter  ice will be 
provided with your cooperation and with the 
co-operation of the Slate Governments. If 
there ^are any bottlenecks, we will solve them 
and get over them with the help of the 
workers because no Minister can do anything 
without   thei r    co-operation  and   I  can  tell 
i that this time the unions and the workers 
have been most co-operative. 1 have got that 
co-operation and with that I have the hope 
and strength to say that things arc bound to 
improve, not because of me bvit because of 
the people who are working, the hundreds and 
thousands of people who are working" in the 
P. & T. Department. 

THE VICE-CHAIRMAN (SHRI 
LOKANATH MISRA): The House stands 
adjourned  sine  die. 

The House then adjourned sine die 
at fortytwo minutes past six of  the  
clock. 

 
 


